BEFORE THE NATIONAL GREEN TRIBUNAL SITTING (SZ)
AT CHENNAI
Application No.179 of 2020

P.Gengaiyan Patitioner
.Vs-
The District collector and & Ors. Respondents
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0 " NO.

Joint committee inspection report submitted

1] 15:02:2022 | tore the Hon'ble National Green Tribunal -1

Prdi:hé_ed‘irﬁé;“dfht_'hé District Collector for granting ;
quarry permission to Thiru.N.Dayalan dt:8.6.2005 He-Ja
|

2 8.06.2005

Proceeding of the District Collector for granting

3 15'02'200 quarry permission permission to Thiru.M.Rajasekar 13- 44 |
dt:15.6.2006 [ '
| Proceeding of the District Collector for granting |
4 20'03'200 quarry permission permission to Thiru.R.Elumalai 15. )¢
dt:20.3.2007
Proceeding of the District Collector for granting )
14.02.200

5 8 quarry permission permission to
Thiru.M.Vijayakumar dt:14.2,2008

Proceeding of the District Collector for granting
6 | 22.02.2008 | quarry permission permission to Thiru.S.Dayalan p-22
dt:22.2.2008

Proceeding of the District Collector for granting
7 21.07.2008 quarry permission permission to < N P
Thiru.E.Barathkumar dt:21.7.2008

Proceeding of the District Collector for granting
g | 26.08.2008 | quarry permission permission to Thiru. 26-27
M.Vijayakumar dt:26.8.2008

Scanned with CamScanner



T T

S.NO DATE [ DESCRI'TTTON\*\‘\W
] NO.
‘\
5 21.12.2011 Proceeding of the District Collector for granting
) qué“’y Permission permission to 283
Thlru.D.Amirtharaj dt:21.12.2011 '
— ]
" 18.05.2015 Proceeding of the District Collector for granting
bt quarry permission permission to Thiru.M.Boobathy 32-341
dt:18.5.2012
e Proceeding of the District Collector for granting
11 -.07.2012 quarry permission permission to 36-39
Thiru.J.Balakrishnan dt:19.7.2012
Tl
Proceeding of the District Collector for granting
12 | 30.05.2013 quarry permission permission to Thiry. 39. 42
J.Balakrishnan dt:30.5.2013
=
Proceeding of the District Collector for granting
13 | 3.01.2014 quarry permission permission to Thiru. e
R.Kothandaraman dt:3.1.2014
Environmental Clearance to V.K.Satishkimar Lr.
14 | 24.02.2015 No.SEIAA-TN/ F.No.2791/EC/1(a)/1665/2014 75
' dated:24.02.2015
Environmental Clearance to N.Prakash Lr.
15 | 1.04.2015 | No.SEIAA-TN/ F.No.2884 /EC/1(a)/2016/2014 57-4y
dated :1.04.2015
Environmental Clearance to J.Ravi Lr. No.SEIAA—
16 | 05.01.2016 TN/F,No,4233/EC/1(a)/2672/2015dated:5.01.201 65_74
6
Order of the Hon’ble National Green Tribunal (S2),
75 -7
17 | =%-Biz20d7 Chennai in OA No. 64 / 2015(SZ2) e

This is to certify that the above documents are true copies of their

originals.

Dated at Madras on this 21t day of February 2022.
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SPECIAL CONDITIONS:;-

1. The quantity about 1. 14018 x 1003 » 2. 10018 x 708 1o
0.90m (i.c.) 28800 m3 (or) 4800 lor
may be removed from the tank.

Mud 3. 1108 x 1008 a depth of
ry loads of savudu recommended by the PWD officials

2. The pit so created should be connected to the nearest sluice b
channel as directed by the departmental officers.

y excavating a suitable
3. The excavated Savudu should not be left over within the water spread area.
4. The depth of cutting should not exceed 0.90m in any way.

5. The savudu should be excavated 30m away from the toe of the bund.

6. There should not be any damages to the bund or to any cross masonry structure
of the tank.

7. Savudu should be quarried and transported only during the day time between 6.00 AM
06.00 PM without creating any hindrance to the village publics.

i i to the hydraulic structures and
' ' hout causing any damage '
‘:;02:"’“(]“ - blz,cz?\;;{:c:].l‘:ll: If any damage is caused should be made good by the
. 088 masonry works .

ndividual to whom the permission is granted.
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: . e front of masonry structures g
9, Savudu should not stacked on the side slope, (0P and in T . nd

tank bund.
- ; r aictration number plate 4
10.  The transporting vehicles should be fixed with registr nd
registration number of the vehicles,
, , . re .| and the bund is tg
11. Any ramp formed while crossing the hund should be removed i he
made properly to the standard.

. .  bund.
12, The savudu removed should not be conveyed along the top of the bu

13. Hologram are being pasted in respect of cach dispatch slips issued for quarrying
purpose with effect from 1.12.2010,

be noted in respect of each

14. Cubic meter of the mincral for the transportation should : : '
excess quantity of mineral is

dispatch slips as per the permission granted for quarrying. If !
transported than the above quantity, the vehicles concerned will be seized and action taken
against them as per Tamil Nadu Minor Mineral Concession Rule 1959. Registers should be
maintained in the quarry sites, showing the details of dispatch slips issued for the
transportaticn of minerals.

15. If the vehicles transporting the minerals are found with the dispatch slips, other than
the Hologram issued by this department are pasted, such vehicles will be seized and action

taken against them as per rules,
by
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SPECIAL CONDITIONS:-

1. The quantity about 250m x 130m x 0.90m = 29250 m3 (or) 4875 lorry loads of Savudu

rccommended by the PWD officials may be removed from the tank.

2. The pit so created should be connected to the nearest sluice by excavating a suitable

channel as directed by the departmental officers.

3. The excavated savudu should not be left over within the water spread area,

4. The depth of cutting should not exczed 0.90m in any way.

S. The savudu should be excavated 70in away from the toe of the bund,

6. There should not be any damages to the bund or to any cross masonry structure

of the tank.

7. Savudu should be quarried and transported only during the day time between 6.00 AM
to 6.00 PM without creating any hindrance to the village publics.

8. Savudu should be conveyed without causing any damage to the hydraulic structures and
cross masonry works of the tank. If any damage is caused should be made good by the
individual to whom the permission is granted.
9. Savudu should not stacked on the side slope, top and in front of masonry structures and
tank bund.

10. The transporting vchicles should be fixed with registration number plate and

registration number of the vehicles.
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11. Any ramp formed while crossing the bund should be removed and the bund s (o he

made properly to the standard.

12. The savudu removed should not be conveyed along the top of the bund.

13. Hologram are being pasted in respeet of cach dispateh slips issued for quarrying

purpose with cffect from 1.12.2010,

14. Cubic meter of the mineral for the transportation should be noted in respect of each ;
dispatch slips as per the permission granted for quarrying. If excess quantity of mineral is
transported than the above quantity, the vehicles concerned will be scized and action taken
against them as per Tamil Nadu Minor Mineral Concession Rule 1959. Registers should be

maintained in the quarry sites, showing the details of dispatch slips issued for the

transportation of minerals.

15. If the vehicles transporting the minerals are found with the dispatch slips, other than

p—

- . € A
the Hologram issued by this department are pasted, such vehicles will be seized and action
taken against them as per rules,
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SPECIAL CONDITIONS:-

n

1. The quantity about 230m x 130m x 0.90m = 29250 m3 (or) 4875 lorry loads of Savudu
recommended by the PWD officials may be removed from the tank. )

2. The pit so created should be connected to the nearest sluice by excavating a suitable
channel as directed by the departmental officers.

3. The excavated savudu should not be left over within the water spread area.

4. Thedepth of cutting should not exceed 0.90m in any way.

5. The savndu should be excavated 70m away from the toc of the bund.

6. There should not be any damages to the bund or to any cross masonry structure

of the tank

= Savudu should be quarried and transported only during the day time between 6.00 AM
1o 6.00 PM without creating uny hindrance to the village publics.

8. Savedu should be conveyed without causing any damage to the hydraulic structures and
cross masonry works of the tank. If any damage is caused should be made good by the
individual 1o whom the permlission Is granted, )
‘:::\b:dnn:;huuld not stacked on the side slope, top und in front of masonry structures and

10. The tramsporting vehicles should b
¢ Mxed with regist
stration numbe
er plate and

registration number of the vehicles.
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SPECIAL CONDITIONS;-

1. The lessee should adhere the environment clearance issued by the SEIAA, Lr.No.

SEIAA/TN/F.No/931/EC/1(a)/245/2013,dt. 23.4.2013.
2. The quantity about 250m x 130m x 0.90m = 29250 m3 (or) 4825 lorry loads of 2 Units

SAVUDU recommended by the P.W.D. may be removed from the tank water spread area

and connected to the deepest bed.
3. The pit so created should be connec
channel as directed by the departmental officers.
4. The excavated SAVUDU should not be Ieft over within the water spread area.
5. The depth of cutting should not exceed 0.90 m in any way.
6. The SAVUDU should be excavated 30m away from the toe of the bund.
. 7. Thereshould not be any damages 10 the bund or to any cross masonry structure of the

tank.
8. SAVUDU should be quarried and tr

AM 10 5.00 PM without creating any hindrance to the village publies,
9. SAVUDU should be conveyed without causing any damage to the hydraulic structures
and cross masonry works of the tank. ITnny dumage is eaused should be made good by the

individual to whom the permission is granted.
10. SAVUDU should not stacked on the slde slope, top and in front of masonry structures

and tank bund.
11.  The transporting
registration number of the vehicles.

ted to the nearest sluice by excavating a suitable

ansported only during the day time between 7.00

vehicles should be fixed with registeation number plate and
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12. Any ramp formed while crossing the bund should be removed and the bund is to be

made properly to the standard.

13. The SAVUDU removed should not be conveyed along the top of the bund.

14,
purpose with effect from 1.12.2010.

Hologram are being pasted in respeet of cach dispatch slips issued for quarrying

1S. Cubic meter of the mincral for the transportation should be noted in respect of cach

dispatch slips as per the permission granted

for quarrying. If excess quantity of mineral is

transported than the above quantity, the vehicles concerned will be seized and action taken
against them as per Tamil Nadu Minor Mineral Concession Rule 1959. Registers should be

maintained in the quarry sites, showing
transportation of minerals, -
16. 1If the vehicles transporting the minerals

the details of dispatch slips issued for the

are found with the dispatch slips, other thany_

the Hologram issued by this department are pasted, such vehicles will be seized and action”

taken against them as per rules.
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Conp®st SIbLEIHER, 1959 b g, SBPEN, Hpauma &&lud FQeans :m”g

1268 & &a‘nmg;.ﬂm&um- 2o aifiau g OIS BEQSTRIY, @eanf AFHENAE ST E
@) XD Ll CENBETLINOGH SIiuaNG @ auprismend eren LA gimn Qerdrgisismy
unjemen 960 &emiL o QiSen) QFwend, SHEIYDEFHPsd Fisw m.&'
s Boo PuBBemen sl &1 el oaCLt . DD SATETH
syHD ) - B, SAmeusi(e] sulLLD, wnEjsd Egmod, Yoo T,
216(v) Q““@'U”@?@"‘f’m SN wenHTIl Ein. i CETSMLINLRT aaiumT Fay Wwes
gsunh Qeuiw SHPUYDIFSHPeL Sempilal HenL 6 Eiblssn sran QsNsils giaiani.
siaGoy, CupasemiL SfEmasda opiumible Himausi@i e,
orEge0  Sgmod, Yo o 216 & Qurgiusilg gienplisgred  yeolul gHled
@@égéanﬁuqaﬁm 2708 Banib, 1208 gi&evid aTaim Hissfsd, 0.905 SSHDG WLBHI,
ol Goony gETDDG 6 SemdlLi s@ip Sensiled 29160 sendlry (o) 4860 e fl
CaonpEst  Fapusiamas ol Qsdw, 1959 b ey SOPBETGH Hpaemns
sdfussgima b 12qa1 & sflvgHpGaita 2 fuoafeow 5,018 SIS SN,
60 pris@sEs (4 .01.2014 psed 4- 03.2014 eusn)) SHQOYPIBY Hieomblar
Pupsemamast wHQID EPp&EaaiL Hply Hubsamasaigiug HKb. 7. G & R LY MLOEH
SRILAXLEE e D H @S Yo e SHLIubED .
SPECIAL CONDITIONS;-

1. The lessce should adhere the environment clearance issued by the SEIAA, Lr.No.
SEIAA/TN/F.No/1131/EC/1(a)/475/2013,dt. 21.6.2013.

2. The quantity about 270m x 120m x 0.90m = 29160 m3 (or) 4860 lorry loads of 2 Units
SAVUDU recommended by the P.W.D. may be removed from the tank water spread area
and connected to the deepest bed.
3. The pit so created should be connected to the nearest sluice by excavating a suitable
channel as directed by the departmental officers.

4. The excavated SAVUDU should not be left over within the water spread area.

5. The depth of cutting should not exceed 0.90 m in any way.

6. The SAVUDU should be excavated 30m away from the toe of the bund.

7. There should not be any damages t0 the bund or to any cross masonry structure of the
tank.

8. SAVUDU should be quarried and transported only during the day time between 7.00
AM to 5.00 PM without creating any hindrance to the village publics.

9, SAVUDU should be conveyed without causing any damage to the hydraulic structures
and cross masonry works of the tank. If any damage is caused should be made good by the
individual to whom the permission is granted.

10. SAVUDU should not stacked on the side slope, top and in front of masonry structures
and tank bund. . ) )

11, The transporting vehicles should be fixed with registration number plate and
registration number of the vehicles.

12. Any ramp formed while crossing the bund should be removed and the bund is to be
made properly to the standard.

13. The SAVUDU removed should not be conveyed along the top of the bund.
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14. Hologram are being pasted in respect of each dispatch slips issued fo, qQuarn;
purpose with effect from 1,12.2010, TYin

15, Cubic meter of the mineral for the transportation should be noted i
dispatch slips as per the permission granted for quarrying. If excess quanti
transported than the above quantity, the vehicles concerned will be s

against them as per Tamil Nadu Minor Mineral Concession Rule 195
maintained in the quarry sites,

transportation of minerals.

16. If the vehicles transporting the minerals are found with the dispatch slips, other tha,
the Hologram issued by this department are pasted, such vehicles will be seized and action
taken against them as per rules,

respect of each
| ty of minep, is
¢ized and actjop takep

9. Registers shoulq p,
showing the details of dispatch slips issued for the
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% AurHORIT\'-TAMIL NADU VT, iy e ,’

. 3 L TR ]r."l ey r.1)= fll‘ '.'-—l'_, J
Ao SEAAINIT.NO.2991/kC/1 (o) 1661 pyr g,

To
Thire V% Hathish Kumar

tiw 32/15, Grace Garden, 51h Lane
Rﬂ ,’il;lu"-lm
Chennai - 13

Sir,
‘ |
Sub. SEIAATH - Prupo's;{_t_il__Earth Depngjl quarry at 5.1 No 21GJP), tMagaral yijle |
: Taluk, Tiruvallur District by Thiru V.K. Sathish, Kurnar- [n-nrr-n-nmt;i dl e e
L4 Al LRarance - Reg
Ref 1. Your Application for Environmental Clearance di- 2807 2014 ;-
2. Minutes of the SEAC held on 20.01 2015 £31.01.201¢ '
L 2. Minutes of the SEIAA mecting held on 24.02,2015 ‘
Preamble:-
This has reference to your application first cited. The proposal 15 fur cota

HINE “tvironmental
~ clearance for quarrying of Earth Deposit at S.F.No 216(P) of Magaral Village, Tiruvallur Taluk, Tirg.ullye
" District.  The proposed mining area is reported as lying In Latitude - 13°11'61" N 1o 13°1142° 1,
Longitude 80°02°12" E to 80°02'16" L in Topo Sheet No.66/C-04.

The mine lease arca of this propnsal is 3.24.0 ha. ;

' The total area of Proposed/Fxisting/abandoned quarnies vathin 500 m radius of 1hs proposs)

Ministry of Environment , Forest and Climate change, dated 07 10.2014 Howeyer, ot a matter of §

- 3
not exceeds 5 ha Hence General condition is not applicable, as per the Noufication No $02004(0) of i
ahundant precaution a sworn affidavit in the Non judicial stamp paper stating the following has bean

ubtained from the proponent:

i i a7 are located
1. There are no protected areas notified under the Wildlde (Protection) Act, 1972 are

within 10km radius of the proposed project site.
vnlen

] ™y ] Yy
2. There are no crtically polluted arcas as identified by CPCH constituted under Wate! {1

|
J project site k
and Control of Pollution) Act, 1974, are located within 10km radius of the proposed projets 3

d Jius of tha propased
3 There are no [co Sensitive areas as notified, are locoted within 10km cadivs of the :
jroject site
. iy acdiue from th
There aie na interstate boundaries and tnternational boundarics within TOE R
boundary of 1he proposed site
LY - ’
v » o ; ‘-I“ .
pALMBER

i Mo i U it e il o B

St mnvat] worlh CmSoanne
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STATE LTVEL EN‘;"\RDMJENTAL IMPACT ASSESSMENT AUTHORITY:
ENVIRONMENTAL CLEARANCE _ .

S .

- | | ernatad ne B2 23 ggonr arnd pul
urmstances this proposal o afvdsss as Bl ZATEg~")

1y the ahove Girgy

not reguired as per oM. dated 1212 2013 of MotF, Gol

No Forest tand is involved. Mine working will be open Casl Semi-Mechanised mining and
propused upto a depth of 0.90 metres. The producticn would be 29160 cu m of karii |
penod of S0 days. Water requirement of 03 kLD far drinking purposes will be
vendors and 0 7 kLD reguired for dust suppression and § .
hole. The proponent has submitted the mning plan approved by the Assistant Diectar. GEGEE ana

timing, Tiruvallur District wide Rc. No 717/2011/G&M-2 dated 2507.2014 The precise aca

mel throuagh \Water

reen bell will be sourie

communication has been approved by the Distnct collactor, Tiruvallurin letter RC No 712/2011LGAM

2 dated 23.07.2014. The project cost is Rs.5 46 lakhs EMP costis Re.0.61 lakhs
The proponent has furmshed sworn affidavits in the Non judicial stamp paper staung the
{ollowing:
1. No quarries located within 500 meter radius from the penphery of my quarry.
2. No habitations are located within 500 meters radius from the periphery of my quarry
The proposal was considered and appraised by the SCAC based on the project documients
furnished and the explanation made before the Commitlee in its 63" meeting held on 3001 2015 &
31012015 The SEAC has recommended for the grant of Enviranmental Clearance for the smd Earth ¥
quarry project.
The proposal was placed before the SEIAA in its 120" Meeting heid on 24 02 2015 and the \
Authority considered the proposal and decided to grant environmental clearance to the said project \

subject to usual terms and caonditions. Accordingly, the SEIAA hereby accords environmental clearance
to the said project under the provisions of Environment Impact Assessment Natification, 2006 subject
to strict compliance of the terms and canditions as follows:-

" Conditions to be Complied before commencing mining operations:-

1. The project proponent shall advertise in at least two local newspapers widely circulated in the
region, one of which shall be in the vernacular language informing the public that
i, The project has been accorded Environmental Clearance
ii. Copiesof clearance letters are available with the Tamil Nadu Pollution Centrel Board
ii.  Environmental Clearance may also be seen on the weheile of the SEIAA.
3. The advertisement should be made within 7 days from the date of issue of the clearance letter
and a copy of the same shall be forwarded to the SEIAA,
3. NOC from the Standing committee of the NBWL shall be obtained, if protected areas are located
. within 10 Km from the proposed project site.

A 4. A copy of the Environment Clearance letter shall be sent by the proponent to the concerned
Panchayat, Town Panchayat / Panchayat union/ Municipal Corporation, Urban Local Body and
the Local NGO, if any, from whom suggestions/ representations, if any, were received while
processing the proposal. The clearance letter shall also be put on the websie of the proponent

X and also kept at the site, for the general public to see.

"i 5, The proponent shall ensure that First Aid Box is available at site.

B
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ATE LEVEL ENVIRONAEN
T VIRONME 1’*L|MI'I\CIA'-‘5I SSMUENT AUTHORITY
E ] 4 4 'flff.”“ﬁﬁu
ENVI W.L_ON.‘!_V,! ENTAL CLEARANCE

¢ The envitonmental clearance will 1,0

n h‘"”””lp‘ ,

\ 'nl” n"\‘r’}. )

fimited to @ maximum penod of 46 A } thie mane e o
SUdys trom the date of jusue ol [€

7. The excavation acbivity shall not alter 1. naturel drainams ot .

8. The excavated pit shall be restored by the project hr{:IJ.:J[|'~:.:1!] lrn“,““ o

9. The propanent shall quarry and remove anly in e lu-rmirllr-d ,mI Jr .. ”‘,m:"'i."
; Plan details. ' ed aress as per the appraved Mining
| 10 The proponent shall do the quarrying manually

11 it shall be ensured that the quarrying operation shall Le careed oot sty ki SRS

PM.

12. The proponent shall take necessary measures (o ensure that thers shal not Le any zdre
impacts due to quarrying operation on the nearby burnan habitations, by way of pifutinn o e
environment.

13, A minimum distance of 15 mts. From any civit structure shall be kept frorm the periphed o any
excavation area.

14. Quarrying below subterranean water level should be svoided a5 a s2fe goard s
Environmental Contamination and over exploitation of resources

15. The mined out pits should be backfilled where warranted and area should be suitably

| landscaped to prevent environmental degradation. The mine closure planas furiished 0 L
proposal shall be strictly followed with back filling and trea plantation

16. No drilling and blasting cperation shail be carried out under any Croumtances

17. Necessary allocation of funds for implementation of the canservation plan thall be

[' made and the funds so allocated chall be included in the prolect ost £ copy of action plan sha

be submitted 10 the Regianal Office of the Mnistey of bnvironment  and farests

Hungambakkam.

18. Trees that already exist in the guarry Wit should rot b cigh

19. The normal activities of the villagers shouid nct be afiected o= 1o the transportalic th
: mined out minerals through the village roads and adeguate precautinn should oe taken whe

{he actual transportation 1akes place.
20, It shall be ensured ihat the tntal extent af nearty QUATTIES located witnin SO0 mater tadis Trom
the periphery of this quarty i« not exceerding 25 hectares
21. 1t shall be pnsured that there s no habitation s located wil
perphery of the quarry site
22 Transpartation of the quarne

people/Exsting Village road

d materiats shall not cause any bowlranee

;‘ f 21, Rainwater shall be pumped out Vig Setthng Tank unly
g 24. Eerthen bunds ard barbied wue lenctng s d the pits with grece et
. chall be develnped and rgictained
Gengral Condition®;
ety and (h commitment ¢

1 [Citgiven onlyonthe factal reconds, g

sbarngs paper by the prop ment

\

[
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ENVIRONMENT A

STATE LEVEL ENVIRDNI‘M‘NT&[ i
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AILMNALL

LEARANC
The !'”‘lll‘_]nl“‘“n‘[" cle ATance i B rkJLL
S 1
i " . . TN +
Hmited to a mawimum Prriod of 50 4 W with the ming ieswe | :
i ’ " Ys Iroom b ¢

The excav ; ' " the date of

fxcavation ACHtY shall not alter 1h, = i {
The excavated pit shall be TRl draiage patier of the

stored by ths
The proponent shall Quarry and remeo e
Plan details, -

» ntolect n
BYGIECY prapgnont fur ot

Only i the permitted are

a% a1 pos the prevved B
10 The proponent shall do the GUATIYING muany gl
5 . 0% ,"
11 1t shall be ensured that the quarrying operation shall be !
P shall be carried uut onty bets

12. The proponent shall take necessary me

ASUTes g ensure that therp

' i 71,
impacts due to i qation ¢ |
p' qua”V"‘E Opl.!dll()ﬂ oaon ”H_‘ ﬂf‘-.”h{ f‘..”‘rl_lr‘ habt 3tinnsg A‘ y way of potly nre f
enviranment. '
13. A minimum distance of 15 mts from any cwil strusidre shall be vt he ¢ ¢
N i ‘
excavation area.
14. Quarrying below subterranean water level should be svorded a2 wafe oo

Environmental Contamination and over exploitation of resources

15, The mined out pits should he barkfilled where warranted ond area tholtd be

landscaped to prevent environmental degradation. The mune ciosure plan as fur o o ihe

1 as iy . nt

proposal shall be strictly followed with Lack filling and tree plantation

16. No drilling and blasting cperation shall be carried out under any crcumitances

17. Necessary allocation of funds for implementation of the consercation pan bl 5y

made and the funds so allocated shail be included in the project cost. A copy of action plan th
be submitted to the Regional Office of the Minstr of Envirooment and  Forests

Nungambakkam.

18. Trees that alrcady exist in the quarry site shoutd pot b cut
19. The normal activities of the villagers should not be alfected due to the trancpartation of the

mined out minerals through the village roads and adequate pracoution should be taken

the actual transpontation takes place.

30, It shall be ensured that the tntal extent of nearby quarries lecated within 500 meter radius from

the periphery of this quarry is not exceeding 25 hectares

21 1t shall be ensured that there is na habitation is incated witrin 500 merer radis tran th

periphery of the quarry site

22 Tran&POrtaliun of the quarried materials shall not cause any dundrance 1o the yoags

peuple/Exsting Village road.

23 painwater <hall be pumped out Via Setling Tank anly

24 Larthen bunds and barlied wie fencing around the pits with green beit gl alang the b

1.

shall be developed and matalned
General Conditions:

its ! | i e ¥ ! {heegy 10§ & Loy
EC is piven only on the fortual recatds, daruments and Lhe commitment furmisi e L

glarmp paper by the prapanent

- b, i k'

S A 3 pa

A
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STATE LEVEL ENVIRONMENTAL IMPACT ASSESSMENT AUTHORITY TARMINAp;

ENVIRONMENTAL CLEARANCE

from the TNPC i

2. The Proponent shali obtain the Consent tor Estabhishment
commencing the altivity.

3. No change in mining technology and scope of woarking shoutd be made without pi
the SEIAA, Tamil Nadu

4. No change in the talendar plan including excavation, quantum of muners
should be made.

5. Effective safeguard measures, such as regular water sprinkhing shall be carned vut i oot
areas prone 10 air pollution and having high levels of particulate matter such gy loading w
unloading paint and all transfer paints. Fxtensive water sprinkliog shall be carned oot o ha
roads. It should be ensured that the Ambient Zir Quality parameters contorm i
prescribed by the Central Pollution Control Board in this repard.

6. Effective safeguards shall be adopted agamst health risks on account of breeding of vectar,n
the water bodies created due to excavation of earth,

7. Aberm shall be ieft from the boundary of adjoining field having a width equal to atleast bl th
depth of proposed excavation.

8. Mineral handling area shall be provided vath adequate number of high efficiency dust exiracticn
system. Loading and unloading areas including all the transfer points should also have eHicont
dust control arrangements. These should be propetly maintaned and operdled.

9. Vehicular emissions shall be kept under control and ba regularly mantared The rminecal
transportaticn shall be carried out through the covered trucks unly and the vehicles carrying the
minerzl shall not be overloaded.

10. Access and haul roads to the quarrying area should be restored in a mutually agreeahle manner
where these are considered unnecessary after extraction has been completed

11. Public movement across the guarry fease should not be disturhed due 1o quarrying activity ancl
vehicular movement.

12. Persannel working in dusty areas should wear protective respiratory devices and tney shou'y
also be provided with adequate training and information on safety and health assects

ally to

Occupational health surveillance program of the workers should be undertaken period
observe any contractions due 1o expasure Lo dust and take correchive measures, if needed

13. Periodical medical examination of the workers engaged in the project shall be carricd out anr
records maintained. For the purpose, schedule ol bealth examination of the warkers should Le
drawn and followed accordingly. The workers shall be provided vath personnel protective
measures such as masks, gloves, boots etc.

14, Workers/labourers shall be provided with facilities for drinking water and sanitation

15. The project proponent shall ensure that child labour 15 nat employed in the project as per the
sworn affidavit furnished.

16. The project proponent shall undertake plantation/afforestation work by planting the natie
species on all side of the lease area and the approach readas per the sworn affidavit furnished

17. The funds earmarked for environmental protection measures should be kepl in separate
account and should not be diverted for other purpose Year wise expenditura should be

R
MEMBER
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STATE LEVEL ENVIRONMENTAL IMPACT ASSESSMENT AUTHORITY-TANIRADU
ENVIRONMENTAL CLEARANCE

ported ta the Whirestry of Eneranment ang Forests and s Beonnoal Orfue cated 4

P;A,!w_,‘,lﬂ‘-ndl}'.lfn

18 Tne  Envieonmental  Clearance  doeys  not ahsalve  tha  applivant/propon it ¥
ohligation/requirement ta oblain other statutory and admivisirative cearasces from othe
statutory and admurustrative authorites

19 This Environmental Clearance does not amply that the other <tatutory ! Tdmunistrative
clearances shall be granted to the project by the cancerned authonties Such authernies would
be considering the project on ments and he taking  decsons independently ol the
Environmental Clearance

20. The SEIAA, Tamil Nodu may alter/modidy the abeve conditions s stiputate any further

conditions in the interest of environment protection.

21. The SEIAA, Tarmil Nadu may cancel the environmental clearance granted 10 this project under

the provisions of LIA Notilication, 2000, at any sty of the vairhity of thie ervironinental

clearance, it it is tound or it it comes to the knawledge of thin SEIAA TN that the project

roponent has dehberately concealed and/or submitted falue or rousleadiog: aforration ar
y / .

inadequate data for obtaining the environmental clearance.

22. Failure 10 comply with any of the conditions mentioned above may result m withdrawal ol thr

clearance and attract action under the provisions of the Enviranment (Prote tion) Act. 14956

73, The above conditions will be enforced inter-aha, under the provisions ot the Water (Prevention
& Control of Pollution) Act, 1974, the Air (Prevention & Control of Polluticng
Environment (Praotection) Act, 1986, the Public Liability Insurance Act, 1991 alorng with thew
amendments,draft Minor Mineral Conservation & Development Rules,
MMDR Act 1957,National Commission for protection af Child Right Rules, 2006 and rules mare

there under and also any other orders passed by the Hon'ble Supreme Court ol india/Hon bl

Act, 1981, the

2010 traomed undet

High Court of Madras and any other Courts of Law relating to the subject mattes
ated by other Statutory/Government authorities shall bhe compled

24. Any other conditions stipul

75. If the periphery of any other quarry (sand, savudu, rough stone, granite etc,} 1s
located within 500 mts. from the periphery of this site and if the total extent of both
the existing quarry and the quarry now cleared for Environmental Clearance exceeds
25 ha. of mining area, then this Environmental Clearance is not valid, since the activity
shall become Category ‘B1” project under the EIA Notification, 2006.

26. In the event of the above condition is applicable, then the proponent concerned, is to
file a fresh application under EIA Notification, 2006, secking Environmental Clearance
in respect of the cluster. [A cluster of mines is defined wherein more than one mining
site is located within 500 mts., from the periphery of another nearby mining site and
the total area of these mining sites exceeds 25 ha. Then a EIA study repart along with
public Consultation are necessitated]. .

27. As CSR activity the project proponent shall take care of the needs of a nearby Government
School by providing essentlal amenities.
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STATE LEVEL ENVIRONMENTAL IMPACT ASSESSMENT AUTHORITY-TAMILNADY
ENVIRONMENTAL CLEARANCE

8 H 9 i Matisn
28 Any appeal against this environmental clearance shall he with the Hon bis Natana o,

Tribunal, « preferred, within a period of 10 days as prescnbed under Sechion 16 ol the Hae,
Green Tribunal Act, 2010
.
1 A
i 2R .
by
TAEMBER
A L . SEIAA-TH
ol N ‘

1 The Secretary, Ministry of Mines, Gavernment of India, ShastriBhawan, News Delhi

i The Secretary, Department of Environment and Forests, Government of Tamii Nadu, Tam: Nadu

3 The Secretary, Department of Mines and Geslogy, Government of Tamil Nadu, Tarmil Nadu

4. The Additional Principal Chiel Conservator of Forests, Regional Office (57), 34, HEPC Bulding, 17 &
2™ Flaor, Cathedral Garden Road, Wungamipakeam, Chennat - 34,

5 The Chairman, Central Pollution Control Board, PariveshBhawan, CBD Cum Office Comples. £asl
Arjun Ragar, New Delhi- 110037,

€ The Chairman, Tamil Nadu Pollution Control Board, 76, Mount Salai,Guindy, Chennai 12

7 Tha District Collector, Tiruvaliur District

& Tre Controlier of Gedlogy and Mines, Guindy, Chenna)-32

g Bl Dwivon, Mnetry of Tnvoonment & Forests, ParyavaranBhawan, New Delhi

10 Spare
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/ DR, H. \l.-\l-l.liSll.\l‘l’f\. LE.S,,

MEMBER :"'-l‘l(,‘l{ll'l',\l{\' STATE LEVEL EXVIRONMENT

INPACT ASSESSVENT
AUTHORITY-TAMIINADL

3id Floor, Panagal Mualipa,

Na | leenis Ruad, Sudapet, Chennai-1 ¢
Phone No - 04424389471

i S

I'ax No :043-24359457¢
]
| Lr. No.SEIAA-TN/File No. 2791/2014, dated: )3 .09.2017
A%
| The Distict C ollector

Tiruvallur C ollectorate,
Tirwvaliur Distrier.

i & Sif.

:

h Sub:  SEIAA-TN - Proposed Savudu Deposit quarry 8.F.No 216(P), Magaral Village,

3 Tiruvallur Tk., Tiruvallur District by Thiru V.K. Sathish Kumar - Ins ironmental

Clearance - Amendment requested for certain conditions — Regarding

Ref: 1. Application dated: 28.07.2014

5 4 No.SEI:\AéTN/F.NU.ZWIJECr’l(;1);1665-’2014 dated: 24.02.201%
- Re.No. 717201 1/G&M-2, dated : 06.08.2017
- 5.0.141(E) MOEF&CC, New Delhi Notification dated : 15.01.2016

Ja L2 !\J

LEX X 31
With respect to the reference 1 cited, the proponent Thiru, VK. Sathish Kumar has
applied for Environmental Clearance for the proposed Savudu quarny at S F. Na 216 (P,
Magaral Village, Tinrvallur Taluk. Tiravallur District.

The Environmental Clearance was issuéd for the said Savudu gquarty ar S E.No 214 (P,
Magaral Village, Tiruvallur Taluk, Tiruvallur District vide reference 2™ cited subject 10 cenain
ccm:li!ions and validity of the Environmental Clearance will be co-terminus with the mine lease
period or Limited 1o & maximum of 50 Days from the date of issue whichey er ic carlier,
In the reference 3" cited, the District Collector has requested for amendment of validin
ol Environmental Clearance and Method of mining mentioned in the Environmentat ¢ '
In this regard it s informed that the validity of Environmental Clearance wis alre
14.04.2015, as per the original condinons lence, the validity of the iy ironm,
his 10 be extended belore issue of amendment o En ronment

learnge.

ady expired oy
“ntal Clearance
ul Clearance.

As per the Mol & CC, Noulication S O 1L (1 dated 20" Apnil,

2015, the proponent
shull apply for extension ol validity within the vahidiny period tapether wath v

pdated | urme-|
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It is also noted that. if the proponent has filed appheatinn for extension oi g 7‘~7»"-'~} penind
of Environmental Clearance within one month after the vahidiny period o o -4;;!3. L boviles
be referred to the concerned Txpert Appraisal Commtiee (EACH of State Fapen 3!";“5“1'%-:1
Commitice (SEAC) and based on their recommendations, the deias shall be condaned at the

N " ele . carroiary. SETAA as the case may b
level of Joint Secretary in the Mokl & CC or Member decreidry. SEIAA as the tasy

e

i - ; s validite per { Favirenmenta
If the praponent has filed application for extension of vahditx seried of Eavironmental

Clearance more than onc month but Jess than three months after the
cases has 10 be referred 1o the concerned [xpert Apprasal ( ommitice (AL bk Staic L epert
Apprasal Commitice (SEAC) and based on their recommendations. the delay shall be it
with the approval of the Minister i charge ol Environment Forest & Chmate GAMIDEE G
Chairman. as the case may be. The condo nation of delay shall not be granted for any application
for extension filed 90 days after the validity period of EC. In_this casc, the proponent has not
filed any application for extension of validity of EC even after the expin of two years and
four months,

validity period of H O such

. . th - 8 9 [PRTEToN . T 13 () 5 p
However. vide reference 4" cited. as per the Mol F&CC Notification. duted 12 1 2016
DEIAA 15 the authorized authority 1o appraise © grant EC for the proposal of Sand minme: an:

other Minor Mineral with arca of mining lease = 5 Ha

In view of the above. it is informed that the project proponent may be direcred to
approach DEIAA, Tiruvallur for further action m this regard after uploading the apphication in
updated Form-1, prefeasibility report and approved mining plan for amendment o the [
through onhine.

It 15 also informed that the project proponent may be directed to approach SEIAA- TN 1o
gening amendment 1o the 1:C afier uploading the updated Form - 1, Prefeasibility report and
approved Mining Plan for necessary Amendment in the EC with proper jusufication report
obtained from the Assistant Director / Deputy Director, Department of Mines and Gealogs and
the District Collector with recommendation for issue of amendment 1o the 'O )

The recerpt of the letter may be acknowledged g~ i
bt
| Ar™ e
! %)
g for MEMIER SECRFTARY
! SELAASTN

Copy 10

; Thiru V. K. Sathish Kumaor

No 32/15, Grace Garden, 5" Lane,
Rayapuram

Chennai - 13

ot

S .,._;?s:j_;‘al“
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MEMBIR Nlil‘l(l_‘.T,\]I{}\( AL AL CEATT LUNT L ENVIRONNIEN T IMPac

ASSTSSATENT AL THOREEY FAMLE NADL

i l ;l‘-‘l ik ;.l}'-ll .\;-"“ll?v H

N Jeonn lt'..v'.h,l“ Snchipel,

Chunae s

s ) i i1
Phane No (424 150073

!

!

{

)

E ,

} ! : { Fax N 044-243 Ay 7%
¥

'

FCAMENDMENT

v

» e wse p e ool S '_“ Ny
L. No. SFEAACTN/FN0279 1/EC/ (a)/A/1663/20 LA ated 2001 IJAUJI\\

2 \

WA~
To
! Thiru V. K. Sathish Kumar
No 32715, Grace Gardet, 3th vne
Rayapuram
Chennai - 13
.)\‘
: -\'f' Sub. SEIAA-TN Fnvironmental Clearanee Proposed Parth Deposit quamy
?f‘*, g S.Na 216l (MWD k) Magirar Viliigs. Piravaiive Tultine 3 draiiul
( District by Thiru V.K Sathish Kumar - Eivironmental Clearanee - Amendiment
- Issued - Reparding.
Ref: 1. Your Appheation for Fnviromnental Clearance de: 28.07.2014
L No. SEIAA- INENo 2791 EC (@) 160322014 dated: 24.02 2015
ki — The District Collector Re. No, 717201 /G&M-2, dated: 25.10.201 7
-'} r"‘")‘ Your Letter dated 20.11.2017, online apphed No.2079972018 du28 10 2017
. Minutes of the 235% SEIAA mecting held on 29.11.2017.

LV
+
Lo e

“pn

-----

The Environmental Clearance was accorded vide relercnce 2™ ened, o Thin

V K Sathish Kumar, for carrying out Farth Quarrying at S.F.No. 2lo() (PWD Tunk),
Mauparal Village, Tiruvallur Taluk, Ticuvallur Distnet for quanying of 29100 cum o!f Savadu
o zn extent of 3.24.0 ha and valid up to amaximum period of 59 Days from the daie ol issue
and which is 1o be expired on 13.04.2016.
- vl‘ . LF.) "J I' AN Al 1 N » ® " 1 '
In the reterence 3" cited, the District Collector, Tinavallue Disterct has stated that the
real penod of lease commenees from the date of grant of pernussion and that PIOCENS 15 e
consuttung, and vanes from apphicant o applicant, primanly depends on the tme tiken by the
proponent for rennttance of seipmorapge fee and other charges During rainy seuson d\: H!
- . =] LR v S
permission for desidtation could not be dssued by the District Collector as the anks will e
iHed with water and the Dis “ollee queste . : : b
!:” d with water and the District Collector requaested to amend the validity of Vioronmental
Clewance ¢ from the date of commencementof the penod of Tease rom the date of vrant of
: , . ‘ )
permiasion by the Distrier Collego IRNEIE O
! The Project proponent in his letter mder selcrence 4% ciad hag tegquestad w oanend
T " . . v . g : . i Cle
the valihty of the Envionmental Clearance, from the date of CONIMEN. i
LAALY

O 1 '
ppCtition o
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1y decided copd gmendd
R . . 3 dis -4 1 ! (S |
vl el DIy ¢ ‘ ik
o 1 1 | 11 3l L |
vaornd ine it .
. ~ 4 : 1
relerence 27 cued s 1ssucd as foilows
. 177 ] '-I‘\'-l,'\“
S Ko 1l of the | oy ronmental cloarance 0 av beead TN T

otcrminous witl the e Joase periad

The environmental elcarance will be coated
from (he date_ol commeneing ol minomg

or limited (o maximum_of 50 1y

i ini ivily I8 ampleted withm
Howeyer if the mining activify 13 not_completed

ovhondad _ill_l_”“. r _!13

e stipmbated Tease

_‘_'_u. “Il-hh‘

[h‘lim' aid 0 s puinyg o In

(v, then the project propoe au shall

: apply _fo
Collee wriCompetent_Authort

the Fxtension of Lnyironmental elearance
. il condions stipulated e the
Ixeept the zbove amendment. all ather details .1}m! | '
> 3015 in the relerenee 3 Gited remaims unalicred, subject

Frvironmental clearance dt 2400
to following additicna! condition
all ensure that the DSR(District Survo Neport)
R _\_ﬂ!_”l\'.lllufl\

1. The District Collector sh
shall be finalized before eveention of mining lease, as per

2016 as amended in 15.01.2(H0, ‘
\l I\.

v i

’

MIMBEISTCRE T ALY

SEIAVA- TN
A
Copy 10

1. The Secretary. Ministry of Mines, Government of India, Shaston Bhawan, New Delh
2. The Prncipal Seeretary, ovironment and Torests Depariment, Govermnent ol Jamil
Nadu, Tanmol Nadu
3. The Addwienal Chief Secretary, Industries Department, Government ol Lamil Nl
Tami! Nadu.
the Addioonal I‘nncip.zg Chiel Conservator ol Porests Regronal Oftice (87, 1
TR . (1) s, Al g v, B v ) * ’ !
l:{;“ C Building, 17 & 2" Floor, Cathedral Garden Road, Nunpambakkam, Chenna
3. The Chauman, Centtal Pollution ¢
an, { ontrol Board, Panpvesl ¢ '
_ : ard, % 1 Bhawan, CHD-(y e
Complex. East Arjun Nagar, New Delhi-110 032, ‘ S

0 The Chamrman, [amil N ) . -
- ‘ﬂfll B h-dllll ] l‘”““Un ( I'[]|l|,1] ””r”tl. f()‘ hl“[“” \‘ill 1
[ENE 23 BTV § L e ' o

4

‘ilxllh[;

The Dictriet Collector, Tinmallu Dixtrict
H v b R . N .
The Commussjoner of Geology and Mines,Guindy ( hennai-132

9. LI Divizion, NMimg Tnv
0. LEDivision, Mimsiry of | vironment & Forests, Pary

10 Spare aviran Bhawan. New Dell
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SYATE LEVEL ENVIRONMENTAL

IMPACT ASSESSMENT
AUTHORITY = TAMIL NADU

L -

il ENVIRONMENTAL CLEARANCE

ird Flopr, Panagaliaaligi
N ‘A leenis :'n“d S -“v"r“‘e_‘

Chenrar 15
Telpphone 044 - 74159474

Thiry. ¥, Thangavelu, LA S, (Retd,) Thiru V. Handass ~ Dr. 0, Malleshappa, LES
Chairman Member Member Seceatary
Lr. No.SEIAA-TN/F.No.2B84/EC/1(2)/2016/2014 dated:01.04.2015
To

/°
rf-'r’

Thera N Prakash
Na 27105, Tinwealtuvar Strect

W-hk&;) anpaity ‘,,
.

v 2N I#

/f-,. anai & f}h%‘\\:

T
W *
\‘,g v\
’lp » ‘|
‘* “ '
]
¢ ) v
216 Poragmboke Pwd Tank

-
| {075
L ol TN e . ' S F No
N Sub [#\“‘ N~ Proposed Savudu Earth Depoat quarry at )
..,_\:"’.-, .»'{’balﬂ Village, Teuvallur Taluk, Tiravalion District by Thara N Prakash- Lrvironmental
iy, Oy t 1:1’ TITER = Rep
- k::::';-....: -
a“c} Ret: Y ¥our Application for favirconmental Clearance dt 26 08 2012
\‘J"q ) 7 Mindgtes of the 64 SEAC held on 2003.2015 & 21 01 2015
\Y 3 Minutes af the SEIAA meeting held on 01 04 2015
QJ -----
' Preamble:
nrental

This has reference 10 your application first cited The proposal s for obtarung enviro
learanee for guartying of Savadu Larth Deposit 51 5 7.N0 216 Porombake Pwd Tank of Magaral )

Tiruvallyr Distnct with a lease extent of 450.0 ha,  The proposed mimng ar

1391147 05°N o 13%11'92 117N, Longitude

S
i

ed 5

Yerwwaliur Taluk,
80°C2'06.64"T 1o

.

as "’-lu‘-r o Latitode

G997 i 1'.;;‘&‘.4 Lhatl RNo [{l: 4

re o tesd

-I .J) A
y palleam

4 500 ha Az per the proposals, the land u

T mine lesce sred of tha proposal »

by (thé proponent.

mentoned o0 URE murang plan io be _:!g[m dn
Tre total sres 01 Proposed/Eaos ng/shandoned guaroes within %00 m radiua g this proposal
nee Genetd tondion s eol sppicably. a per the NoUfication No 5.0 2601{E) o

not seceadl L nd M
ite change, dated 07 10 2014, rowever,

Wty of Emvironment | Forect ang Cio the propo nent has
furmisnen the (olipwing artads in b oom 4 and Prefeasitabity Report,
L. There are nn et ted ey rotifed under the Wildfiity [L'H‘hﬂ,l:-ﬂ\' Azt 1972 are located

wiitvn Y0eem radius of the P et site

™
My
ATE ML R SECRETABW D

4
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Ly — TAN L7 :
cesSMENT FUTHUMT" =N
. gSESSIV i
SIATE (rvtl trwmomrm.ﬂm IMPACT A LEARANCE
ENVIRONMENTALC e e .
) - ‘...,.;!v'u;:‘_q gnae o
. ,CoCh LY 1513t -
A asliuted areas as Hantifield DY > o et si
i - jn,mj:w"td.' s i J-?lf}:.ru‘..,‘ 7
el 2 e
e | e e -tad & nl .,Jb T 1<~ .
and Contro! ot poilution Act, 1974, aft for3tecd v num rag ¢ nfthe ;_-:.9_,‘,5;__,
re tncat 4 within j0km Takr=s
3 There gre no B0 Cpnoiae afeads at notfed, a pcatel
progect wite " o e . .
s and internationdl rounadanes within 21

Jhere are no lnterstots oundar
ticundary of the praposed ute
. . - + i
in the above circumstances this proposal 15 treated as B2 category and public consultation IS
not required as per O M- dated 2412 2013 of MoEF, Gol
No Forest land is wvolved. Mine working will be open cast Scmi‘l‘.ﬂechanised minin
would be 40500 cum of Savudu Earth over a

The production
oses will be met through Water

g and is

propused upto a depth of 090 metres
urement of 0.650 KLD for drinking purp
Il be sourced through Waler

and green belt wi

period of 55 Days. Waler req
he Assistant Director, Geology and

supplier and 1.250 KLD required for dust suppression
onent has submitted the mining plan approved by t

N0.579/2014/G&M-2 dated 22.08.2014.
Tiruvallur in letter R C. No. 579/2014/G&M-

tanker. The prop
The precise area

Mining, Tiruvallur District vide Rc

communication has been approved by the District Colle
14. The project cost is Rs.38.07 lakhs. EMP cost is Rs.0 71 lakhs.

urnished sworn affidavits in the Non judicial stamp paper stating the

ctor,

2 dated 28.07.20
The proponent has 1

following:
a is no other operating quarry within 500m radius from the proposed quarry site

1. Ther
within 500 meters radius from the periphery of my quarry

2. No habitations are located

The proposal was considered and ap

praised by the SEAC based on the project documents
the Committee in its 64" meeting held on 20.03.2015 &

furnushed and the explanation made before
mended for the grant of Environmental Clearance for the said Savud
u

21.03.2015. The SEAC has recom

Earth guarry project.
the SEIAA i its 126™ Meeting held on 0104.2015 and th
- - '_!

The proposal w

onsidered the proposal
< and condilions accordingly.
yions aof Environment Impact Asse

as placed befare
and decided to grant environmental clearance to the sad project
- eC

Authority ¢

subject 10 usual term the SEIAA hereby accords environmental clearance
project under the ssment Notificatien, 2005 subject
the terms and conditions a
commencing mining operations:-
wo local newspapers widely circulated in the

provi

to the said
5 follows:-

ta strict compliance of

ohbe complied before
Jent shall advertise in at least t
Jll be in the varnacular langu

orded £ m,.mnmc'nl.il Clearance.

conditions t

The project propor

n, one of which sh
acc

1. :
age informing the public that
regio

The project has been

i.
PN 2
VENMBIR SECRETARY \&
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11

12

13.

14.

16
17.

14.
19,

210)

STATLLFVEL N ;

_L'J\JLJJBQNM!_NTN CILEARANC]

(”Dl"’,’. ”fclr'ﬂr-i”( (& l!‘”(‘l'. Are avatlglile will, 1y Pl Blad [l !
A Pt eyl Hevirel

Enviranmental ¢ ATANCH may . “ i
SArance may dlsn b LN 0N he webits of the 51 A4

The atvertisemeny should be made yniy F s from the dute o e ol e e g
and a copy of the same shal) [y farvwarded 1, s [ 1as

NOC from the Standing commitien OF the MBWL ol be Obtamed, it ot ted areas are o ated
within 10 Km from (he Proposed projeet site

A copy of the [nviranment Clearance (w11er oy be sent by the propune ot 1y 1. (N rperd
Panchayat, Town Panchayal / Panchayal uniond tMunu gl COtpmansn, Urtan Loral o
the local NGO, |f any, from whom sunprstions/ representatinns, HEY, WCTe geco o] bl

processing the proposal. The clearance lotter shyli alo Le put an the wetie of 11,0 Propnent

and also kept at the site, for the general pubhc 1o spe.

The praponent shall ensure that First Aid Box is available at site

The environmental clearance will be (o terminusg with the trine legeo pecod, B o o

Imited to @ maximum petiod of 55 Days from the date of 15sue of (€

The excavalion aclivity shall not alter the natural drainage pattern of the areq

The excavated pit shall be restored by the project proponent for useful purposcy

The propenent shall quarry and remove only in the permitted areas as per the approved thinng
Plan details.

The proponent shall do Lhe quarrying manually,

It shall be ensured that the quarrying operalion shall be carnied out unly between JAIA 40d 5
P

The proponent shall take necessary measures Lo ensure that there shall not he any adyepen
impacts due to quarrying operation on the nearby human habitatians, by way of pollution g tha
environment.

A minimum distance of 15 mts. from any civil structure shall be kept [rom the perniphery of any

excavation area
Quarrying below subterranean water level should be avoided as a safe puad agamns:

Environmental Contamination and over exploitation of resources

. The mined out pits should be backfilled where warranted ond area should be suitably

landscaped to prevent environmental degradation. The mine closure plan as furmished in the
pioposal shall be strictly followed with hack filling and tree plantation

No drlling and blasting operation shall be carried out under any Gircumstanc e

Necessary allocation of funds for pnplementation of the consevatiun plan <hall be
made and the funds so allocated shall be included in the project cost. A copy of action plan shall
be submitted to the Regianal Office of the Ministry of Environment and FTorests, Chennai

Trees that already exist in the quarry site shauld not be cut.
The normal activities of the villagers should not be alfected due to the transpartaton al the

| vl
mined out minerals through the village roads and adequate precantion should be taken while

the actualtransportation takes place
' . ’ ‘1
It shall be ensured that the totafl extent ol nearby quarnies located wathim 00 meter tadus from

the penphery of this quarry is not exceeding 2% hectares

1o\
MEMHBER SLERETARY

" 'i.;.k‘l ) a3
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STATELEVEL ENVIRONMENTAL IMPACT ASSESSMENT AUTHORITY - 1ANIL NADL o
~
ENVIRONMENTAL CLEARANCE

Il A shal bg ensured that thare 5 12 habtauon is lacated within S00 meter radias from gy
penicheny of the quarry see

. : INe y the Hag
Transpottation ot tha gquarneyd m3aterials shall not cause any hindrance W the Vi,
pEoTRe tasting Village toad.

23 Ranwater shalt be pumpad out Via Settling Tank oniy

vds and barbed wire fancing
stali be day 2loped and maintained,
General Conditions:
ECisgvenoaly on the factual rec
stamp paper by the proponent

2. The Proponent sha

23 Earthen by around the pits with green belt all along the boundary

L ords, documents and the comnmutment furnished in non judicial

I ebtan the Consent for Establishment from the TNPC Board before

tommenting the actwty.

3. Nechange in mining technolo
the SEIAA, Tamy| Nadu

4. No change in the calengar P

shouid ba made.

8Y and scape of working should be made without prior approval of

1an including excavation, quantum of mineral (minor mineral)

5. Effectne safeguard measures, such as regular water sprinkling shall

areas pron2 to air pollution and hav
un'oadin

be carried out in critical

matter such as (ga
ater sprinkling shall

Quality Patameters
this repard
6. Effective safeguards shall be adopted aganst health risks on

the water bodizs created due to excavation of earth
7. Aberm shall be left from tha boundary of adjoming

ing high levels of particulate
8 roint and all transfer points. Extensive w

roads. it should be ensured that the Ambient Air
prescribed by the Central Pellution Control Board in

ding and
be carried out an hayl

conform tg the norms
account of hreed‘mg of vectors n

field having a width equal to atleast hais the
depth of proposed excavation.

8. Mineral handling area shall be provided with adequate number of high efficiency dust extraction
system. Loading and unloading areas including all the transf;'er points should also haye efficient
dust control arrangements. These should be proparly maintained and ope[a-ted_

9. Vehicular emissions shall be kept under control and he regularly mon.mrf_,d_ The rflineral
transportation shall be carried out through the covered trucks only and the vehicles carrying the
minerzl shall no[t be:ff;l:?:;i'arrymg area should be restored in a mutually agrecable manner

O : jered unnecessary after extraction has been completed.
whers these 27¢ 50”5:-‘5 the quarry lease should not be disturbed due to quarrying activity and

11. Public movement acros

vehiculsr movemet eas should wear protective respiratory devices and they should

ar training and information on safety anq heait_h aspects.

ram of the workers should be undertaken periodically to

12. personnel working in-dusty :

slso be provided with a‘dequa 0
tional health surveillance prog 1
ctions due to exposure ‘
examination of the worke!
the purpose, schedule

QOccupa
observe any contra
13. periodical medical
records maintained. For

10 dust and take corrective measures, 1t needed.
s engaged in the project shall be carried out and
of health examination af the workers should be

(.
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il ;‘ ) .

4 :’f?&x(

Scanned with CamScanner




o
£ i I
v

",
LIY
w

th, yare LEVELENVIRONMENTALIMPACT Ags( g1
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v oo fallowed wcordingly. The

Y

>

. Workers shail be

provided with persannel protegtye
N S . 1 AR AN EREY SV PR I‘O.‘h ol
.
. Py chal A '
b ooners labourers shalt be provided with farilites for donking water and sanitotio 3
' C " L 1

Top 1 el 20NN all ensare '
15 PRyl pie ntshalbensare that chd Laibonr is not employed i the Prop Lt as per the

et daanit turnished

18 The moect Orot “ Wall s S
th The et prepanent shall undertake plantatian/afforedation work by planting the native

TN O i wie Ot » .
weces enalisde of the lease atea and the approach road as per the swarn affidawit furmished

1Y Tn 1 Sarm
e tunds carmarkad for environaental protection measures should be kept in sepdrate

secount and should not be diverted o other purpose. Year wise expenditure shauld be

reparted to the Mimistey of Enviconment and Forests and its Regional Office located at Chenna

& The Ooveenmental Clearance does  not absolve  the applicant/proponent  of iy
chigation/requirement to obtam other statutory and admnmslmlwelclcafanc.r-a [rom other
statuetery and administrative avtharities,

(3 This Envirenmental Clearance does not imply that the other statutory / adminstrative
claarances sha'l be granted to the project by the concerned authorities  Such autherities would

b by corsidening the project on ments and be taking dewsions independently of the

Eavitonmental Clearance :

.

20, The SEIAA Tamul Nada may alter/modify the above conditions or stipulate any further i

o
z

conditions in the interest of environment protection,

BE———

210 The SEIAA, Tamil Nadu may cancel the environmental clearance granted to this project under
e provisiens of EIA Notification, 2008, at any stage of the validity of this environmental

! ¢learance, if it is found or if it comes 10 the knowledge of this SEIAA TN that the groject

cropaonent has delberately concealed and/or submitted false or misleading information or
Efsdeq uate data for obtaining the environmental clearance.

22, Faiiure to comply with any of the conditions mentioned above may result in withdrawal of this

‘ clearance and attract action under the provisions of the Environment (Protection) Act, 1 936.

23. Tre zbave conditicns wil be enforced inter-alia, under the provisions of the Water (Prevention i
& Cantrol of Poilution) Act, 1974, the Air (Prevention & Contral of Pollution) Act, 1981, the
Environment (Protecticn) Act, 1986, the Public Liability Insurance Act, 1991, along with their
smerdments, draft Atiner Mineral Conservation & Development Rules, 2010 framed under
N AIDR Act 1852,Natenal Commission for protection of Child Right Rules,2006 and rules made

hers under and also any other orders passed by the Hon'ble Supreme Court of India/Hon'ble il

B E e e i ——

~;h Court of Madras and any other Courts of Law relating to the subject matter. i

24, Any other cenditions stipulated by other Statutory/Government authorities shall be compled ‘

25 If the periphery of any other quarry (sand, savudu, rough stone, granite etc.,) is !

located within 500 mts, from the periphery of this site and if the total extent of both o

the existing quarry and the quarry now cleared for Environmental Clearance exceeds

{ 25 ha. of mining area, then this Environmental Clearance is not valid, since the activity ;f
| !

shall become Category ‘B1” project under the EIA Notification, 2006, SR |

)/‘W"’ ~ \}"
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' RITY - TAMILNADU A,
LEVEL ENVIRONMENTAL IMPACT ASSESSMENT AUTHOR g
TATE A
S ENVIRONMENTAL CLEARANCE

. onent concerned, is to
16 In the event of the above condition is applicable, then the prop i
: . : n
file a fresh application under EIA Notification, 2006, seeking Enviro han one minlng
x i e than
inrespect of the cluster. [A cluster of mines is defined wherein moll’) iy
. min
ite is located within 500 mts,, from the periphery of another nearby )
site is loca EIA study report along with
the total area of these mining Sites exceeds 25 ha. Then a S

Public Consultation are necessitated]. ment
27. As CSR activity the project proponent shall take care of the needs of & nearby Govern

School by providing essential amenities.
28. Any appeal against this environmental clearance shall lie with the Hon'ble National Green
Tribunal, if preferred, within 2 period of 30 days as prescribed under Section 16 of the National
Green Tribunal Act, 2010,

MEMBER SEQRE‘U\I}

SEIAA-TN :

/‘:Z-«) (/ .

D !

Copy to; P i

1. The Secretary, Ministry of Mines, Government of India, Shastri Bhawan, New Delhi.
+ The Secretary, Department of Environment and Forests, Government of Tamil Nadu, Tamil Nadu. !
. The Secretary, Department of Mines and Geology, Government of Tamil Nady, Tamil Nadu.
+ The Additional Principal Chief Conservator of Forests, Regional Office (5z), 34, HEPC Building, 1% & '
2" Floar, Cathedral Garden Road, Nungambakkam, Chennaj — 34, ’
- The Chairman, Central Pollution Control Board, Parivesh Bha
Arjun Nagar, New Delhi-110 032.

B ow N

w

wan, CBD-Cum-Office Complex, East

6. The Chairman, Tamil Nadu Pollution Control Board, 76, Mount §
7. The District Collector, Tiruvallur District

8. The Commissioner of Gealogy and Mines,Guindy,Chennai~32

- El Division, Ministry of Environment & Forests,Indra Paryavaran Bhawan,
0 Spare,

alai, Guindy, Chennai-33

9 New Delhj.
1

MEMBER ECRETARY
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THIRU ALV, VENKAT e
S A VENKATACHALAAMLE S y
MEMBER SECRETARY Hholied STATETEVEL ENVIRONAEN L PG
_ ASSESSMENT AL THORIIY 1AM N A
ted | loor. Panesmal Masdtgal,
- Mot Jevits Rowud, thapvt,
o .)-~(:
1S0LETS

Phone Nowyed

Fax No 08324339

LC-AMENDMENT

Lr. No. SEIAA-TN/F.N0.2884/E.C/1(a)/A2016/2014 dated: 21.1 1.2017

T

o i ’- oy, \:\
Thiru N, Prakash -”"—‘ﬁ"qi.\‘f\
No 27105, Truvalluvar Steet ‘ ! l".
Theerthakarayanpatiu " b 0EC a7
Palavayal \\ RN A |
Chennai - 600 032 N S ,',-/"/
Sir, ko

amental Clearance ~Proposed Sivudu Doposit guarry &
aral Village, Tiruvallur Faluk, v aliug
nental Clearance - Amendment - lss

~Sub: SEIAA-TN ~Laviro
S.INo 2161 (PWD Tank), May
District by Thiru N. Prakash - Environ

™
y IV Regardin
, - Regarding.
\>\\)ﬂ\(f{cl‘: 1. Your Application for Environmental Clearance du: 26.08.2014
' . 2. Lr. No. SIi]/\/\»'l'N.’F.Nn.ZSSCUE(.VI(a)f".?[?](»’2()]«1 dated: 01.04.201 5
3. The Distriet Collector Re. No.570:2014 G&M-2. dated: 07.08.2017 &
25.10.2017 :
‘4.'\’01!1' }.eler dated 20.10.2017, voline applied N 207982013 du 2400285

Minutes of the 253" SEIAA meeting held on 2111.2017.

i

was accorded vide reference, 2"‘? citedy to Thiru N
Prakash, for carrying oul Saviidu Quarryiny at S.I’.I\'u‘_’llf}(l’) (PWD Tﬂnk).@\luglmﬂ Village, .'
Tiravallur Taluk, Tiruvallur District for g arrying of 40500 cim of Savudu in an extent of
4.50.0 ha and valid up to 2 masinum perici of 53 D

be expired on 25.05.2015. RS TR M e e
In the reference 3,'_" cited. the Distriet Collectar, Tiruvallue District has stated t
real period of Jease commences from the date ol grant ol pcrhxissiun and that process is e
! ant to upplicmiL primarily depends on the time faken by the
¢ Joe ad other charges.  During rliny Season, such
District Collector as (he tanks will be

The Environmental Clearance

ays from the date ol issue and whichis to

hat the

‘consuming and varies from appli
“proponent for remittance of scigniorag

permission for desiltation could not be issucd by the

filled with water and the District Collector requested o amend the validity of Ean troomental
Clearunte is from the date ol commencement ol the perind o lease (rom the date of rant o

permission by the Distiict Collector,
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the v idiy ‘.l vl Propongey in his el ‘
' ABEY ' SUCT ey ;
v b ”I\ l'”"'””]llln», |'| teyr gy I._rv:ml ;' Cited |y notequested o am
! I‘( l"““l], il ( lr','”“”,‘, PRI L RE i

Froim fhia e o :
M e iy i Commencne ol i

l l\\.' III\“\ ¢

‘.ll')]l'('[ Wiy
; S place
a.\lld the Authorit, Placed

decided
ssued 1o e Projeey

A T cqpid 4 & :
tore the 253 §1.1AA mecting held o 20.10,2017

aMendinent the b

L i i . .
! ““”“ the '-«I|I(|llj.‘ ol the 1€ Jreriod

aceor]

onments] Cleavinise «lesady
plUl\““fl]I Ie Homents! TCaranLes Already

1\ccm1|im! ly,

the (ollow
el OWlngp
|g’ lcl\‘l]&‘u 2|'N.l |{

I o aendment 1o the Environments) Clearance (o the
cited iy jyg b othe Bnvitonmenta) Clearunce {n the

ned ay follogy:

SoNO T of the oo
vy, ) b ST
ol the 1y onmental elearance may be read as follows,

The enviy
ORI CNTA] Lo . . ‘ ’
“"“""LI—‘!LLH_N,L@ will be_coterminons with (he mine lease period

or limite X - . )
mwumwﬂ_iiﬁh Days from _the date of commencing of mining.

However if the ot e .
J!—“—“._(.Q—‘l'-(_ﬂ“_“_l_g_ll(‘!l\'ll\‘ 15 not completed within the stipulated lease

eriod  and g going_ to__be extended  further by the  District

C'nl]v.clur/(_‘nm])cl(-nl Authority, then the projeet proponent shall apply for

the Extension of Invironmental clearance.

Lxcept the above amendment, all other details and conditions stipulated in the
= - . Ta doos ¢ : H
Environmental clearance dt, 01.04.2015 in (he reference 2™ cited remains unaltered. subject
1o following additional condition,

1. The District Collector shall ensure (hat the DSR (District Survev Report)
shall be finalized hefore execution of mining lease, as per EIA Notification
2016 a5 amended 15.01.2016.

»

: allir
Copy to: '

I. The Sceretary, Ministry of Mines, Government of India. Shastri Bhawan, New Delhi.

2. The Principal Secrctary, Environment and Forests Department, Government of Tamil

Nadu, Tamil Nadu.

3
Tamil Nadu. ' | Sy L o . SR
4, The Additional Principal Chicl” Conservator of Forests, Regional Office (SZ);: 3458

HEPC Building, 1" & 2" Floor, Cathedral Garden Road, Nungambakkam. Chennai -

34.

A

Complex. Last Ajun Nagar, New Delhi-110 032,
6. The Chainpan, Tamil Nadu Poliution Conwrol Board, 7o, it

~ Chennui-32 i3 £
The District Collecrar. Tiruvallur Districy

8. Ihe Commussioner o) Geology and Mines.Guindy .Chenngi-30 5
0. LI Division. Ministry.of Environment & L oresis. Parvavaran Bhawan, New Dol b
10., Spure, e o s o L

{ 4/ MEMBER SECRETARY
‘ SEIAAIN .

. The Additional Chief Sceretary. Industrics Deparunent, Government of Tamil Nadu, =

~Ihe Chairman, Central Pollution Contol Board, Parivesh Bhawan, (_'BD-CUm-Qch

Salai, Guindy, .
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Dr. S KALYANASUNDARAM LES (Re ul)
CHAITRMAN :”“” LEVEL LNVIRONRA T 114081
ASSESSMENT AUTHORT i
L ‘i\“‘ | )
TT] T ‘.lln.\t,u
Road sai |_||w L hennat
‘ iib Phone No 041 213,99
' Fax No 041 243504
ENVIRONMENTAL CLEARANCS
Le. N
0.SEIAA-TN/F.N0.A233/€C/1(a)/2672/2015 dated 05.01 20] 52577 1=,
To 270 WEEUE e Y
Thiru. J. Ravi ’ﬂx‘"i//_\ .’"\\.
N0.2/25, Perumal Koil Street \ \ \\
Mettuthumbur "C,'.‘-'\ ' b
Chennai-600055 s
Sir,
Sub:

SEIAA-TN — Proposed Savudu Deposit quarry at SFENo 216 (P) 1
Tiruvallur Taluk, Tiruvallur Disteict by Thiru, . Ravi- Lnvironmental Cleara
Ref: 1. Your Application for Env ironmental Clearance dt 0710 2015

2 Minutes of the 71 SEAC held on 29.12 2015,30.12 2015831 12.2015
3. Minutes of the SEIAA meeting held en 05.01.2010

Details of Minor Mineral Activity:-

This has reference to your application first cited The propasal s for obtaning env onmenta

clearance for mining/quarrying of minor minerals based on the particulars furnished i your applicaton

as shown below:

rl Name of Project Proponent and address Thiru J Ravi
No.2/25 Perumal Ko it Street
\ ! y Mettuthumbur
| .| Chennai-500055 R
\ 2 ‘Location Efﬁil:\e Propose*d Activity

T - e B
‘ Survey Number 16" e
t,_ - —— — o ]-l‘ 1 |‘ ;ll Nh\“"”.*ﬂ e N '
Latitude and Longitude it SO0 0L 54° 10 8 0airl LR T S
————————————— T T M\ aval
Village | o .
e e m— - ﬁi"\n-alh:l
\‘ 1aluk T S - i
| e e e e 2 - Tiavalles
‘ Dl,lrul i R
CHAIRMAN
st TR
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S - - a ‘.‘t> i _‘.-_..“'*_"""h-—_._‘__h -
3 proposed Activity ‘“"\m____\.‘ o0
T Minor mineral - Savudy I = e
T MiningleaseArea . (3240Ha T L
77 i, Approved quantity ! 129160 cumof Savugy e
{777 W Depthof Mining 1 030m — . = ===
S o '{‘:“” T['VDP of mirliﬂg,_" ' Open cast m1nlng-s§*r_ni_mﬁp__g;1&ﬁ_séé““’——ui
T TN Category|B1/B2) B2 —
"7V Pprecise Area Communication Re.No. 1395/2013/G&i-2 Dated 27.03 3575
A T istant Director g |
viti. . Mining plan approval Assistant Directo ’ ]
Rc.No. 1395/2013/G&M-2 Dated 31.03 2015 !
. Mining lease pericd 50 Days e EE =
4  \Whether Project area attracts any General | Notattracte . Afnidavit furnishe
conditions specified in the EIA notification, 2006 i |
zs amanded:- : —
5 %'znPcwer requirement per day: 14 Employees '2
& | Utilities 1
i
i.  Source of Water ; Water canes/open wells i
. Quantity of Water Requirement in KLD: !
‘ 3. Domestic 4,0KLD |
5. Industrial i
¢. _Green Belt & Dust Suppression 2.0 KLD {
- ii.  Power Requirement: :
a. Domestic Purpose TNEB i
_____b. Industrial Purpose 90 Litres of Diesel !
i 7 Cost i
! I Project Cost Rs. 32,50 Lakhs l
_ __fi._ EMP Cost o |Rs.3.30Lakhs |
€ | Public Consultation:- Not required as per O.M. dated 24.13.3013
s 1 - ™ ___| of MoEF, Gol.
' Date of Appraisal by SEAC:- 29.12.2015
_ Agenda Na: o~ 1 .30.12.20.15&31.12.2015

T ———— e

53- ‘ T

|
|
|
i
i
!_
| 10 - Date of Review/Discussion hy SEIAA and the Remark
1 |

{
i
H
{
!
|
i

The proposal was placed before the SEIAA in its 154" Meeting held on 05.01.2016 and t!

. Ul. ana the
antenvironmental clear
!ining of Savudu subject to terms and conditions stipul

Authority after careful consideration, decided 1o ar

e e et e ] e, T—

ance to the said project

ated under the Provisions of Environment

, impact Assessment Notification, 2006 as amended.

r“i'i"f'ifa'lmjj-(;"“ L et e——

The Environmental Clearance will be

coterminaus with the mine lease period or Limited
to a maximum of 50 Days from the date of Issup whichever Is carlier

e e —

- - ——— e o

/T{- rdoa hv‘\;_‘.“..‘o:;:':.: S
« CHAIRM AN
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{ ns to he C
”“-!H £ Cand]po omplied bef or«:{du” omr
Ny " r‘ e ~LIencing operations.:
e ‘,4 1 The prOJeCl P"Opom‘.nt Jhﬂ” adJl.m,, e
o I "SI0 At least tun local npy
) / { AV KA Gery yrile s
/i ’ region, one of which shall be in the ., I PAPBPErS widely Circyintad in min
. ; ~ aCular language in! T
! . ) P ')!”!ln’ the ] shilie tvaw
J 4 | i.  The project has been accorded fr, - .
/ ff i o vironme ntal Cie Aranen
/ it.  Copies of clearance lettars , are available witt
! Hable with the Tami) t4a4 !
g sts Al Bacu Pollues trete o
f jii.  Environmental Clearance may aleo he « i
}'J‘ iv.  The adverti O b teen on the website of the SE104
. e advertisement shoylq ithi v ‘
7{ l ‘ d be made within 7 days from the date 5 cprios r4 gin !
i, tlearan 3 ) ST
s celetterand a copy of the same shall be forwarded tothe 5544 !
e 2. The applican e e
pplicant has to obtain land use claf:Jflcanora as industrial use before ';.m’rw;';é‘l”}l'
- W

P

NOUROU S —

mining lease.

3. NOC from the Standing committee of the NBWL shall be obtained, if protectes sress 202 logatag

within 10 Km from the proposed project site.
4. The project proponent shall comply the conditions laid don in the Secticn '/, Rule 25 of Tam

Nadu Minor Minerals Concession Rules 1855.
5. A copy of the Environment Clearance letter shall be sent by the proponent @5 th
Panchayat, Town Panchayat / Panchayat union/ Municipai Corporation, Us

the Local NGO, if any, from whom suggestions/ represertations, if zny,

~
-
=
(]
()
1
[eY
(6
(@]
-
1
-l
r

processing the proposal. The clearance letter shall afso be put on the websitz 5

and also kept at the site, for the general public to see.

6. The proponent shall ensure that First Aid Box is available at site

7. The excavation activity shall not alter the natural drainage pattern of the area
£Gs=s.
eda

8. The excavated pit shall be restored by the project proponent for useful pur

9, The proponent shall quarry and remove only in the permitted and approved areas

10. The proponent shall do the quarrying manually.

11. It shall be ensured that the quarrying operation shall be carried out between 7AM and 5 PM.
édversc

12. The proponent shall take necessary measures to ensure that there shall not be ary
f polluticn to the

impacts due to quarrying operation on the nearby human habitations, by way o

i environment,
13 A mlmmum distance of 15 mts from any civil structure shall be kept from the periphen y of any

4 5 excavation area.
14 Depth of quarrying shall be 2m above the ground water table /approved depth of mining
a safe guard against Environmental Contamination and

: wh}chever is lesser to be considered as

itably

kfilled wherever warranted and area st would be sult
in the

- over exploitation of resources.

‘_,‘15 The mined out pits should be bac
landscaped to prevent environmental degradation. The mine closure plan as furnished

proposal shall be strictly followed with back filling and tree plantation.
T u,r,,-j_*_..
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Gt under any circyme,
M i rand b 15ting operation shall be (;-Hl'”’a QU Ui f Limy 0 AT G-
5 ,f,"_"xi":,. ANg Bidaidtie ot U ‘ 3
: 14 ro conducied and rg,ﬂcﬂ!‘d g
v = Fess cilica test shouls De (onduaitsd 474 { .
= moe el ad and reported
ersection point should Le conducted « :

‘& A Sampling at miers
d at the boundary of the

ng should be canducte
| not cause any hindrance to the -

iy,

project site
d once in 3 Months

19 Bunds to be orovide

30, Ground water quality monitor:

51 Transportation of the quarried materials shal
necnle/Existing Village road”

/ater shall be pumped out Via Settling Tank only

| afforestation work by planting the nay,,

22. Rainw '
73, The project proponent shall undertake plantation/
a5 on all side of the lease area
anted around the hou

sloped with gentle

Spell o
{ary of the quarry site.

LAt ] ne

24, Atleast 10 neem trees should be p .

=5 Flocr of excavated pit to be levelled and sides to be

quer-ies} in the mine closure phase. Y
: i i relt all
6. Earihen bunds and barbed wire fencing around the pits with green
sha'l be developed and maintained.
27. The Project Proponent shall ensure a minimum of 2.

along the houndary

59% of the annual turn over will be utilized

for the CSR Activity _
ar lighting system to the nearby villages '
rules and regulations where

28. The Project Proponent shall provide sol
he Project Proponent shall comply the mining and other relevant

~A T
P P |
P

evar applicable. .
23, As par MoEF&CC, Gol, Office Memorandum dated 30.03.2015, prior clearance from Forestry'&
e of the National Board for Wild life

wile Life angle including clearance from obtaining committe
as applicable shall be obtained before starting the quarrying operation, if the project site Is

loczted within 10KM from National Park and Sanctuaries.
31. The guarrying activity shall be stopped if the entire quantity indicated in the Mining plan is
quarried even before the expiry of the quarry lease period and the same shall be monitored by
the District Autharities. Necessary allocation of funds for implementation of the conservation
plan shail be made and the funds so allocated shall be included in the project cost. A copy of

action plan shall be submitted to the Regional Office of the Ministry of Environment and Forests

Chennai.
32. It shall be ensured that the total extent of Mining area including existing, abandoned and

p::apased shall not exceed 25 Ha within 500 meter radius from the boundary of this qua
within the mining lease period of this application. If the ares exceeds, the appli : i
obtain fresh Environmental Clearance submitting EIA Study Report Unde:- iy PP lianf, as to
33. It shzll be ensured that there is no habitation is located within 500 eE‘-"ﬂ.f e
periphery of the quarry site. meter radius from the

way towards deeper portion of the tank
35, The Assistant/De i .
5 puty Director of Geolog i
' Yy & Minin
arez within 500m radius of this quarry n ¥ Sh'a” e R LMENE of g
proceedings, ‘ g

A S
G

4 Ses |
- ) ' T E - QFIAA wvar
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General Conditions:
e 1 ECisEiven only on the factua rr.
stamp paper by the propanent.
2. The Proponent shall obtain th
commencing the activity.

f_(;r!lﬂ (l’)
o M "A'r'!(‘llt‘o 3"'1 ”i" €
it '_l’””“”?"'ﬂl llll ULtied
Lo g n g 2 udic gy
- L

G (Orzw .
sent for Extablischmient fram the Tiioe Board hef
C Board hofyre

iy c‘hange In mining technology and scope of working sh id be mag .
the SEIAA, Tamil Nadu, - & shotid be made without prine appraval of

A4, No change in the calendar plan including excavation, quintum of mi _ ,
should be made. ‘ e et (minor mineral,

5. Effective safeguan"d measures, such as regular water sprinkhing shall be carrind out n eritical

areas D.VOT‘IG to air pollution and having high levels of particulate matter such as losding and

unloading point and all transfer points. Extensive water sprinkhing shall be carrird out ond haul
roads. It should be ensured that the Ambient Air Quality parameters conformn 1o the norms
prescribed by the Central Pollution Control Board in this repard.

6. Effective safeguards shall be adopted against health risks on account of breeding of vectors in
the water bodies created due to excavation of earth.

7. Aberm shall be left from the boundary of adjoining field having a width equal to atleast half the
depth of proposed excavation.

8. Mineral handling area shall be provided with adequate number of high efficiency dust extraction

system. Loading and unloading areas including all the transfer points should a'so have afficient
dust control arrangements. These should be properly maintained and operated

9. Vehicular emissions shall be kept under control and be regularly monitored. The mineral
transportation shall be carried out through the covered trucks only and the vehicles carrying the
mineral shall not be overloaded,

10. Access and haul roads to the quarrying area should be restored in a mutually agrecable manner
where these are considered unnecessary after extraction has been completed.

11. All Personnel shall be provided with protective respiratory devices including safety
shoes,Masks,gloves etc. Supervisory people should be provided with adequate training and
information on safety and health aspects. Occupational health surveillance program of the
workers should be undertaken periodically to observe any contractions due to exposure to dust

2
|
i-
'

. and take corrective measures, if needed.
12. Periodical medical examination of the workers engaged in the project shall be carried out and
" records maintained. For the purpose, schedule of health examination of the workers should .be
, _drawn and followed accordingly. The workers shall be provided with perscnnel protective
(770 o7 measures such as masks, gloves, boots etc. -
13, Workers/labourers shall be provided with facilities for drinking water and sanitation faility for
: Female and Male separately. ,
- 14. The project proponent shall ensure that child labour is not employed in the project as per the
-+ sworn affidavit furnished. )
72715, The funds earmarked for environmental protection measures should be kept in separate
e "account and should not be diverted for other purpose. Year wise expend:ture should pe
reported to the Minlstry of Environment and Forests and its Regional Office locatgd.at t;henna{- I
16, Land use classification as per DTCP/Agriculture shall meet the requirement of mining/industria

use,’

VLo j"", L
. CHAIRMAN
SEIAA-TN

s
- r—

s T et S
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d not ab%olve the amﬂlcanl/PFUDOm‘r;t of l‘;;wa,v
37 The ' learance : ' is e Clearances frony ews i
+ The  Environmental  Clearance pe ictrative cle:
J c‘wb;ﬂz"on/requnnment to obtain other statutory and admin
slatetory and administrative authonties Lt the other statutory / administrative
1 f 3 imols 13 . )
o S Cs) ICBIGH 0S8 fou el ed autharities. Such authorities would \{

G o RS eIt i e CbonCi";\‘-hg decisions independently of the
ideri d be taki
be considering the project on merits an :

—
~

Enviranmental Clearance - ipulate any further
18 The SjEiAA, Tamil Nadu may alter/modify the above conditions or stipulat y

conditions in the interest of environment protection. nted to this project under
25 The SZIAA, Tamil Nadu may cancel the environmental clearance gra

i his environmental
the provisions of EIA Natification, 2005, at any stage of the yalidéltXAofT:\l St piole
clearance, if it is found or if it comes 19 the knowledge of this S N ' dine iFaPmEtion G
proponent has deliberately concealed and/or submitted false or misleading

i o r tning the environmental clearance. . g

g;?iigliztec;r‘:\;al;{:ui?:fny o% :he conditions mentioned above may result in withdrawal of this

clearance and attract action under the provisions of the Environment (Protection) Act, 1986. B

22. The above conditions will be enforced inter-alia, under the provisions of the Water (Prevention

+ & Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, ”1-5'
Environment (Protection) Act, 198G, the Public Liability Insurance Act, 1991, along with their
amendments, draft Minor Mineral Conservation & Development Rules, 2010* framed under
MMDR Act 1957, National Commission for protection of Child Right Rules, 2006 and rules made
there under and also any other orders passed by the Hon'ble Supreme Court of India/Hon’ble
High Court of Madras and any other Courts of Law relating to the subject matter,

23. The Environmental Clearance shall not be used as a document to obtain any other
clearance unless it is specifically prescribed by the issuing authority.

24. Any other conditions stipulated by other Statutory/Government authorities shall be complied.

25 Any appeal against this environmental clearance shall lie with the Hon'ble National Green

Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the National
Green Tribunal Act, 2010,

[ ]
[

«I‘SCRL. A M 2
“CHAIRMAN

@;j SEIAA-TN
Copy to: e
1. The Secretary, Ministry of Mines, Government of India, ShastriBhawan, New Delhi.

2. The Principal Secretary, Environment and Forests Department, Government of Tami| Nadu, Tamil
Nadu. !

3. The AdditionalChiefSecretary, Industries Department Governme

4. Thde AdditionalPrincipalChiefConservator of Forests, Regional Office (S2), 34, HEPC Building, 1% &
2"Floor, Cathedral Garden Road, Nungambakkam, Chennai - 34, S = s

5. The Chairman, Central Pollution Contro| Board, Pariveshg
Arjun Nagar, New Delhi-110 032,

6. The Chairman, Tamil Nady Pollution Control Board, 76

7. The District Collector, Tiruvallur District

8. The Commissioner of Geology and Mines,Guindv,Chennai-SZ

9. €I Division, Ministry of Environment & Forests, Pary

awan, CBD-Cum-Office Complex, East

, Mount Salai,Guindv, Chennai-32

ava ranBhawan, New Delhi,
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DR. H. MALLESH
.l y y A}))[ - <
MEMBER SECRET.\i{;\" LES,, STATE LEVEL ENVIRONMENT
T 7, ) IMPACT ASSESSMENT
) AUTHORITY-TAMILNADU
3 3rd Floor, Panagal Maaligai,
A No.l Jeenis Road, Saidapet,
3y g oS
x Chennai-13.
4 Phone No : 044-24359973
Fax No  :044-24359975

~ Lr. No.SEIAA-TN/File No. 4233/2015, dated: 1% .09.2017

The District Collector
Tiruvallur Collectorate,

wTimvallur District.

At S,
Sub:  SEIAA-TN — Proposed Savudu Deposit quarry at at S.F.No 216 (P), Magaral
Village, Tiruvallur Taluk, Tiruvallur District by Thiru. J. Ravi - Environmental
Clearance — Amendment requested for certain conditions — Regarding

Ref: 1. Application dated: 07.10.2015

2. Lr. No.SEIAA-TN/F.No.4233/EC/1(a)/2672/2015 dated:05.01.2016

3. Rc.No. 1395/2013/G&M-2, dated : 06.08.2017

4.S.0.141(E) MoEF&CC, New Delhi Notification dated : 15.01.2016

RExFk
i With respect to the reference 1* cited, the proponent Thiru. J. Ravi has applied for
Environmental Clearance for the proposed Savudu quarry at S.F.No 216 (P). Magaral Village,
Tiruvallur Taluk. Tiruvallur District
The Environmental Clearance was issued for the said Savudu quarry at S.F.No 216 (P),

Magaral Village, Tiruvallur Taluk, Tiruvaliur District vide reference 2™ cited subject to certain
conditions and validity of the Environmental Clearance will be co-terminus with the mine lease
period or Limited to a maximum of 50 Days from the date of issue whichever is earlier.

In the reference 3" cited, the District Collector has requested for amendment of validity
of Environmental Clearance and Method of mining mentioned in the Environmental Clearance. -
In this regard it is informed that the validity of Environmental Clearance was already expired on
24.02.2016, as per the original conditions. Hence, the validity of the Environmental Clearance
has to be extended before issue of amendment to Environmental Clearance.

Zie As per the MoEF & CC, Notification S.0. 1141 (E) dated 29t April, 20135, the proponent
e shall apply for extension of validity within the validity period together with updated Form-1.
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‘s

o r extension of validin per,
ol d that, if the proponent has f:lled appﬁ‘ﬁf? I:);ioE;I;;EC. such cases has 1y
e flmﬁemme within one month after the .\a]‘:“i:_ff ) or State EXpert Appraisel

Ei Er?}::f;? :a the concemed Expert _-*~ppl“~’-1=’3*l f‘;ﬁ?:::ehr_‘n(e .des'::} shall be con &t v

Committee (SEAC) and based on their recommen :Iqta‘:;nn. SEJAA as the case may oe.

level of Joint Secretary in the MoEF & CC er Memoer SeCreiar;

- alidi -iod of Environmenta

o . . v period 0

If the proponent has filed application for extension of \ﬂil{qﬁdin-\;—_aeriod iy
a8 ag 0 s arier e va v : -

Clearance more than one month but less than three m(,m_n-:[ o ttee (EAC) or State Expert

cases has to be referred to the concemed Expert Apprarsal Lomim E

. dations jelav shall be co
Appraisal Committee (SEAC) and based on their recommendations, the dala)

Ranca Ar
-

. + T & imate 1anse o
with the approval of the Minister in charge of Environment Forest & ACPIIm?‘_ qm?;;’j;‘
Chairman, as the case may be. The condo nation of delay shall not be granted for any appiicalion
for extension filed 90 davs after the validity period of EC. In_this case. the proponent has not
filed any application for extension of validity of EC even after the expirv of one vear apd

il

-

However, vide reference 4™ cited, as per the MoEF&CC Notification. dated : 15.012016,
DEIAA is the authorized authority 10 appraise / grant EC for the proposal of Sand minin
other Minor Mineral with area of mining lease < 5 Ha.

¥
T -y
g &ana

In view of the above. it is informed that the project proponent
approach DEIAA, Tiruvallur for further action in this regard after uploading the applicarian In
updated Form-l, prefeasibility report and approved mining . ! e the BB
through online.

» B 13 ~ =
may pe direciad to

plan for amendment to the EC

[t is also informed that the project proponent may be
getting amendment to the EC after uploading the updated
approved Mining Plan for necessary Amendment
obtained from the Assistant Director / Deputy Direc
the District Collector with recommendation for j

directed 1o approach SEIAA-TN for
‘ Form -], Prefeasiy;
in the EC with proper
tor, Departmeant of Mine
ssue of amendment 1o the EC,

-
——
)

" f
4
.J
A

4
!J
de

The receipt of the letter may be acknowledeed.

A—%
for .\IEL\{}’;ER SECRETARY
Copy to SEHAAT
Thiru. J. Ravi
N0.2725, Perumal Koil Street
Mettuthumbur
Chennai-600055

Bownany wild SumSouae
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[HIRU A V.VENKATAC HAL AMLES
el o SNTATE LIENED p \\IRO\\H NT l\ll'
ASNS] SSMENT AU IH()HH\ =TAMIL \\[ |
)
wd loor, . WA Maalin 3
No.) fLumRqu ‘)lftii‘l' :
Chenny, 15
Phone No 01 2 n")f }
Fax No, 04422437
~ANI J\'D.\”’.NT e

EC
I‘ I ] . ;‘
L. No. SEIAA. IN/F.NoA233/E /11 IAL26T22015 daated: 20.11.2017

To
Thiru.J Ravi
No.2/25, Perumalkovil sireet,
Mettuthumbur,
Chennai-600055 :
Sir; 3
Sub: SEIAA-TN ~LEnvironmental Clearance -Proposed Savudu Deposit quarry at _
3 ™ S.F.No 216(P) (PWD Tank). Magaral Village, ‘Tiruvallur - Faluk, Tiruvallur ij
/\ N District by Thiru J.Ravi - I nvironmental Clearance - Amendinent — Issued -
\‘:'i/" Vx‘ﬁ\ Regarding.
(AN Ref: 1. Your Application for E nvironmental Clearance dt: 07.10.2015
2. Lr. No. SEIAA-TN/F.No.4233/E C/(@a)/2672/2015 dated: 05.01.2016
; Ok ']hc District Collector Re. No, 139572013/G&M-2, duted: 06.08. 2017 &
02017
4. ’& our Letter dated 26.10.2017, online applied No:20792/2016 d1:24.10.2017
5. Minutes of the 252™ SEIAA meeting held on 20.11.2017
The Environmental Clearance was accorded vide reference u[cd Iu Thiru J, Ravi,

for carrying out Savudu Quarrying . at S.F.No, 216(P), (PWD IanL) Magaral Village, -
Tiruvallur Taluk. Tiruvallur lelm_t for quarrying of 29160 cum of Savudu ia ar extent of
3.24.0 ha and valid up to a wmum per md ol 30 D 1ys hum the ddlu otissucand - *iich isto

be u<pned on 24, ()”.7016
In the reference 3
o réal pulod of lease commences Ilom lhc duh. of pr ant of pe

consummg and varics IIOIH applicant (o .nppllmnt primarily depends on the time taken by the
During rainy scason, such

urcd !Iu. stluu ( ()”LLI(H Iirll\‘d“lll District has stated that the

rmission and that process is time

e proponent for n,m:ttam,c ol seigniorage lee and other charpes,
permission for desiltation’ could not be issucd by the District Collector as the tanks will be
filled with waler and the District Collector requested to amend the validity of Environmental

Clearance Js lmm the date ol commencement of the pmml ol lease lrum the date of grant o

.. permission by lhc. Dmlucl Collector.
A - The l’l()JCLl pmponuu in his leter under wluulw A1 cited has regues \wl (o anend

the vzhd:ty ol l|l(.' lnvunnmmml (h.m mee, frone the date of commencing of mining

operation.
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Projpedt proponent copardimg the salihity of the FO penie

A
weordinply, the followimg amendiment 10 the Livigonmental Clesiance n

reterence ™.,
VTEN Cited uod s Tollows

SN .
No ol the Enviranmental elearance may be read s follows

Ihe lf"\_i!mnnmﬂ:nl;lv;u;n_u-t' will he eoterminons with the mne lease period
l’.l'.‘_|_i,'!'i,‘_‘i‘!,,!,!!_lalj-!j _in!um_f_nl'_ﬁ_(_l_l_l_;!) s from the dite of commencing of mining.
However il the wining activity is not completed svithin the stipulated lease
veviod _and it iy _poing o _be _exfended__further by the District
Q!“E?“n[mu’_‘m{!t‘|_|l_ll_[!lji!_):,_l_l_l_(_'!l_l]lj_!_]!j;@jl'(" propoucnt shall apply for
the Extension of Environmental clearance,

Exee > e g i ' 4
Fuvi eept the above amendment, all other details and condition. stipulated i the
svironmental elearnnee ) i 2% ci i by
. "‘*hlll clearanee di 05012016 in the reference 2" cited remaing unaliered, sunject
to following additional condition,

1. The District Collector shall ensure_that the DSR (District Survey Report)
shall be finalized before execution of mining lease, as per LIA Notifications
2006 as amended in 15.01.2016.

H

/H.
G
g

MEMBER SECRETARY

ﬁ oier SEIAA-TN
Copy to:

1. The Sceretary, Ministry of Mines. Government of India, Shastri Bhawan, New Delhi

2. The Principal Scerctary, Envionment and Forests Department, Government of Ta:T:l
Nadu, Tamil Nadu. -
The Additional Chicl Seeretary. Industries Department, Government of [amil Nadu
Tamil Nadu. M
4. The Additional Principal Chiel” Conservator of Forests. Regional Office (SZ). 34

HEPC Building, ' & 2 Floor, Cathedral Garden Roud. Nungambaikkam. (;":-r‘:'i_.;:

34, ’
5. The Chairman. Central Pollution Control Board, Parivesh Bhawan, CBD-Cum-Office

Complex, Easl Arjun Nagar, New Delhi-110 032. ‘ A
6. The Chairman, Tamil Nadu Pollution Control Board, 76. Mount Salai. Guindw

Chennai-32
27 The District Collector, Tiruvallur District

8. The Commissioner of Geology and Mines.Guindy .Cliennai-32
g I3 Division. Ministry of Environment & Forests, Paryavaran 34, Wwan. New Del
. - SATAL e Clili.

(9]

(). Spare.

.E‘z_,_,#_., PP R S S dv-‘y::ﬂg.
&b
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BEFORE THE NAT|Qp L GREEN TRIBUNAL %
SOUTHERN zgNE, CHENNAI

Application no.64 of 2015 (82)

In the matter of

1, G.Ramesh '
Magaral Village, Kooduvalli Post

Tiruvallur Taluk, Tiruvallur Distrlct ' .. Applicant
Vs.

1. The District Collector,
Tiruvallur

2 The Assistant Director of Mines & Minerals
Office of the District Collector,

Tiruvallur

3. The Superintending Engineer,
Public. Works Department,
Tiruvallur

4, The Secretary,
State Level Environment Impact
Assessment Authority,
Panagal Buildings, Chennai 600015

5.  Mr.V.K.Sathish Kumar -
No.32/15, Grace Garden, V Lane,
Royapuram, Chennai 600013

6. Mr.Prakash,
No.2/105, Thiruvallur Street
Theerthakarayanpatty,
Palavayal, Chennai 600052
(R6 is impleaded as per the order of Tribunal .
Dated 29.09.2016 made in M/.A.No.153 of 2016) s IR

] ) .. Respondents
Counsel appearing for the applicant:

M/s.R.Selvakumar and C.Krishnamurthy , : A 2

Counsel appearing for the respcndents

Mr.M.K.Subramanian & P.Velmani for r1 & R2 _
M/s.Abdul Saleem, Saravanan and Vidyalakshmi for R3
Mr.M.R.Gokul Krishnan for R4 "
Mr.V.K.Sathish Kumar for RS

Present

Scanned W|th CamScanner



S RavegaRiEaTes todaset e lzgmecs course

'/ arpearcg et e tESIETIETI NG T 4 o g Tme I ressencent MeN K Setien Yorar

L. g reze,ed TOUCE T2 7O Croze- 5 z-cez’ - fzm o or orgng triz TR

. hpcatoncaed (7102078 B0 tis iy L s eee 27 responcent WV Sattian Humma

wricr F3s DEED ETIETES WS O1 e Sang pn s g resent BPACENI WRS 20 ECTTEIA T

tnat of cre. Mr GVenv2iesan wnt vas e Zacicznt T secimzion Mo 520 of 2215, B nEee
passed 2 SoMmMLh orderon 17.16.201¢ CiTiasrg e s-mTeziLn.

2 However, o0 & Revew Rogicaton Flan gy e sogficai ”.;,;Ea‘-m Mo B2 of 2015

(G.Ramesh} in Review Aoplication No g of 2018 4 2n

' £ » e nformed that B I onfy GV enwalzsan
‘ p who was an encreacher and not the present aociozmr tmz maze s crosed 1o be recpanat
“ 3 The grievance of the 2ppicant is tnat pe i tne owrar of 2oriculirE! lends mEssLTE &0
|
| extent of 59 acres in Survey Nes 1853, 1z, 187, 2087 878 20788 & Mo &S MazzE
Villzge in Thiruvaliur Disingl 1L is furtner gigies that the edoming 157505 15 2lzge et e
) irigated by ‘Periya E which l'es in Survay N2 218 of Nagzz!Vaase 2md o Pez T
channel goes to Mageral Vilage, t~rough Hzrznz Wiazs 272 ve 53l AgrCitIEs T
H depending ugen the water fro— Fedz Er. A Weelng cfthe VI3z2 Commimes was SCTvalet

on 26.01.2015 and in the droumsian

= Fmot

- e

| . 3 "
! resolution was passed that there sha” not o2

emyguaTyog of Ssaduinthe sad eres
4 It is the case cof the appicant N2l sTT2 strangers, headad by T S® respoodent, nEvE

" T T P 3 ki = .
stared excavating savudy and when the V=355 guestoned,  wes informed &y

respondent that he was having Propes quarry Izense. R was in Inose croumsnces U2

applicant and cther villagers have gen represzniations to the District Cefliecior and Assistan
Director of Mines and Minerals viz., 1% 202 2% respondents dated 07.03.2015 Bringng fo the

the

netice of the said Authorities thal Govemment has aready framed guideines n C.OMs
No.638 dated 07.06.1588 and prescrived various condiions for guamying in Lake beds and
other areas. The Pera Er Lake/Tank and the Earth are in the same level with tha!l of the
sluice and therefore as pef e above G.O. quamying Is nct permissbie.  Since ™
representations were not considered and the S respondent has been continucusly quamyng

savudu, the present application fied to fordear the cfficial respondent Nos.1 to 4 o

sanctisning/ granting Savudy (sand) quary F=nse/ pemit to the 5" respondent or amone
claiming that he is having 3 quamying Beense over lake bed of Peria Ed in Survey No216 ¢
Makaral Village, Thiruvalior Taluk 302 Distit in contravention of G.OMs No.§38 dated

07.05.1988.

-
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o '/ N appears |hat SEIAA hag -
4 p S has granieq EC n favour of Mr.V.K.Sathishkumar 5" respondent

: erein, who'has not chosen |
// h © appoar before this Tribunal having recelved nolice. Howaver,

al authorlties based o e
o lee " Provislons of g 1) 0,938 dated 07.06.1888 have not granted any

Isslon to quarry and admit|
perm A0 quarmy tedly ag On date. the 5" respondent is not quarrying and he has

net pald Seignlorege foe and consequently b, is not entitled to quarry the same.

6. In G.OMs.No.938 dated 07.06.19g direction has been glven by the Government that the

persons who are desirous of femoving the soll from the irrigation tanks shall be permitted to do

so subject to the following conditions:

! rth .
1. The earth should not be removag ety the il fovel of the lowest Tevel of siice of the

tank, since the capacity of the tank by removal of earth below the sill level will only be a
dead storage of the tank.

- The earth shall not be removed Within the distance of 5 limes the maximum height of the

tank bund from the front toe of the bung

3. The cart, lorry or any other vehicle useq for removing and conveying the earth shall not
_cross the bund except in authorised cart track crossings or ramps. Such vehicle should

not pass over the surplus weir or appurienant works.

4. The vehicles should not cross the channel supplying water to the tank or the surplus
courses except over culvert or bridges.

5. Seigniorage charges need nol be recovered for earth rernoved and used for agricultural
purposes; such levies are to be made for the earth used for the manufacture of brickg
and other commercial purposes.  Revenue Department will be the authority to collect
seigniorage charges. .

6. The earth from the tank shall be removed only duri’ng the period when there is no

storage.

7. The public works department offieials shall have the right to refuse permission to remove

the earth without assigning any reason therefor In the Interest of safeguarding the tank

and its ayacut. ‘
8. The authority by competent to sanctlon quarrying permit and the selgniorage fee shall be

as prescribedin G.O. Ms No 322 Industdes Dapartment dated 2.3.88 as amendad e l e

g-are agrlcu|turlsts living n,
|
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In the clrcumstancg's.

though it s the case of ne applicant thal the 5™ respondent is not

complying with the conditions of G 0. Which has not been controverted on the other hand, it

is the case of the s* réspondent as submittey by the learned cournisel that the 5™ respondent

has not been given any Permit and he has not paid any seigniorage fee, we are of the view

that the applicant’s case has to be accepted, In view of the same, the application stands

allowed with the directions to official respondents not to permit the 5" respondent or any

other person to quarry in the Peria Eri comprised in Survey No.216, Makaral Village unless

and until such persons are granted permiissicn based on compliance of the terms and

conditions stipulated in G.O.Ms. N6.938 dated 7.6.1988 and follow the policy of the

Government in this regard.

There shall be no order as to cost., '

L~

'Juétjg.e Dr.P.Jyothimani

- e

Shri P.S.Rao
Expert Member

-.Sc” —

........




THIRUVALLUR DISTRICT

BEFORE THE NATIONAL
GREEN TRIBUNAL SITTING

(SZ) AT CHENNAI
0. A. No. 179 OF 2020
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